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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 259/2025

In the matter of:

Anurag Singhal Applicant
Vs.

Union of India & Ors. Respondents

REPLY ON BEHALF OF CENTRAL POLLUTION CONTROL
BOARD (CPCB), RESPONDENT No. 5.

1. That, the Hon'ble NGT vide order dated 26.05.2025 has sought the reply
of CPCB in the instant matter. The relevant paras of the order dated

,QPRY 3&}@6.05.2025 are reproduced herein below for ready reference and kind
S ,f/\“-‘\\

o . (phrusal of this Hon’ble Tribunal

NC.T. of Delhi |

Regd. No. 1513/1 * //, “

. Issue notice to the respondents for filing their

OL’T\& response/reply by way of affidavit before the Tribunal at
least one week before the next date of hearing. If any
respondent directly files the reply without routing it
through their advocate, then the said respondent will
remain virtually present to assist the Tribunal.
7. Applicant is directed to serve the respondents and file
affidavit of service at least one week before the next date

of hearing....”

Thereby, the reply is made in succeeding paragraphs. A copy of the
order dated 26.05.2025 of this Hon’ble Tribunal is appended herewith
as ANNEXURE - 1.
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2. That, in the above said Application, the applicant has sought urgent and
appropriate directions from this Hon’ble Tribunal to prevent illegal

construction in the High Flood Level (HFL) zone of the Ganga at Ram

Ghat, Varanasi.

3. The applicant has submitted the following facts:

i. The land in question was previously occupied by a charitable
medical facility known as Mehta Hospital which is located
approximately 100 feet from the present bank of the River

/f”;“\\ Ganga and lies within the High Flood Level (HFL) zone,

!

,/Q‘/ ’ -\ where any new construction or vertical expansion is
[ 2‘( RL. Chnu:‘harﬁ‘- “\

" N.C.T. of DJ% « || expressly prohibited by the Varanasi Development Authority
L% \ Regd. No. 15 )
M’ (VDA) and through judicial pronouncements of the Hon’ble
=3 .
(T oe Allahabad High Court.

ii. The land and hospital building was then sold to Sri Vaari
Chemicals Private Limited who obtained permission from the
Varanasi Development Authority (VDA) to undertake
restoration and repair work of the old structure, which was
granted solely for that limited purpose.

iii. However, in contravention of the permission granted by the
VDA and the binding directions issued by the Hon’ble High
Court, the said company began illegal vertical construction,
adding new floors to the building and significantly altering
the structure.

iv. Sri Vaari Chemicals Pvt. Ltd. further obtained a lease of
adjacent land from Nagar Nigam, Varanasi, which lies
between the existing hospital building and the river bank

(Ram Ghat), with the stated objective of developing a hotel
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on the site, as recorded in the lease document itself which

raises serious environmental and public interest concerns.

4. That at the outset, the Answering Respondent denies all claims,
contentions, allegations and averments against the Answering
Respondent, CPCB in the above OA contrary to anything stated or
submitted in this reply. Nothing in the OA may be deemed to have been
accepted or admitted by the Answering Respondent for want of a
specific denial or on the ground of non-traverse, save any averment

which has been expressly admitted hereinafter.

/R«\-(—B\S That, CPCB is a statutory Board constituted under Section 3 of the
20

f*/

Water (Prevention and Control of Pollution) Act, 1974 (hereinafter
)
rﬁferred to as "Water Act, 1974"). It performs the functions under the

"/ RL. Chaudh%r \
N.C.T. of Deihi

ater Act, 1974, the Air (Prevention and Control of Pollution) Act,
1981 (hereinafter referred to as "Air Act, 1981") and the Environment
(Protection) Act, 1986.

6. That, in view of the above averments made by the applicant, this
answering respondent submits that the Hon’ble Allahabad High Court
in its judgement dated 21.07.2023 in the matter of Public Interest
Litigation (PIL) No. 4003 OF 2006 (Re Ganga Pollution Vs. State Of
U.P & Others.) has directed:

“....24. We have examined the records of the other Public Interest
Litigation petitions that are connected and pending and we find
that prayers in most of them are either relating to Prayagraj where
the sanction of map has been refused by the development authority

on account of places, where constructions are sought to be raised,
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falling within 500 meters of HFL (High Flood Level) as this Court
under its order dated 19.08.2011 has restrained every
construction activity within this limit; and in some of Public
Interest Litigations , the demolition notices have been challenged
as the areas fall within the prohibited distance of 500 meters from
rivers Ganga and Yamuna of district Prayagraj and within the
prohibited distance of 200 meters from the both side of banks of

river Ganga in city of Varanasi”.

7. That, as the matter has invited attention to the provisions of the River
Gg,néa (Rejuvenation, Protection and Management) Authorities Order,
2016 dated 7" October, 2016 notified by the Ministry of Water
Resources, River Development, and Ganga Rejuvenation Specially
Clause 3(1) defining floodplain, Clause 3 (c) defining buffer area,
Clause 4 (ix) defining restriction relating to construction in
floodplain. The said notification is annexed herewith as Annexure
II. The relevant paras related to demarcation of flood plain area of

River Ganga are given below:

Para 3(c): "Buffer area” means an area which extends beyond

the flood plain of a stream.

Para 3 (1): “flood plain” means such area of River Ganga or its
tributaries which comes under water on either side of it due to
floods corresponding to its greatest flow or with a flood of
frequency once in hundred years;

Para 4 (ix): the bank of River Ganga and its flood plain shall be
construction free Zone to reduce pollution sources, pressures and

to maintain its natural ground water recharge functions,
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8. That the notification also provides clear guidelines on prevention, control
and environmental pollution in River Ganga and its tributaries and under

Para 6 (3) of the said notification states that.

“No person shall construct any structure, whether permanent or
temporary for residential or commercial or industrial or any
other purposes in the River Ganga, Bank of River Ganga or its
tributaries or active flood plain area of River Ganga or its

tributaries:

Provided that in exceptional circumstances like natural

:\\ » b4 . . . . .
U~n  calamities or religious events at traditional locations,

RL. Chaudhary \¢ - temporary structures can be raised after prior permission of the
NCTofDehi | i
Regd. No. 1513 /

r/‘ National Mission for Clean Ganga acting through the State
Ganga Committee and the District Ganga Committee:

Provided further that in case any such construction has been
completed, before the commencement of this Order, in the River
Bank of River Ganga or its tributaries or active flood plain area
of River Ganga or its tributaries, the National Mission for Clean
Ganga shall review such constructions so as to examine as to
whether such constructions are causing interruption in the
continuous flow of water or pollution in River Ganga or its

tributaries, and if that be so, it shall cause for removing them."

9. That, in response to the averments made in paragraphs 1 to 25 of the
application, this answering respondent submits that Hon’ble NGT vide
its judgement dated 13" July, 2017 in the matter of M.C. Mehta vs
Union of India, OA No. 200/2014 has inter-alia, directed as follows:
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I. Being an integral part of the river, floodplain of the river
requires protection. Floodplains play significant role in
maintaining the bio-diversity and aquatic life of the river. It’s
significance cannot be overlooked, in terms of environment
and ecology. There are numerous dimensions involved while
identifying the floodplains.

II. It is required to categorize it into different zones, namely, No
Development Zone, Regulated Zone and a Free Zone for
development. The principle of Sustainable Development itself

"‘:*'Li\‘-}_‘_.:.: \, Justifies the classification of floodplains into such zones for

. |\ protecting the river. This Tribunal in the case of Manoj Mishra

(supra) had the occasion to deal with the concept of floodplain,

its zoning and management. The Tribunal held as under:

a. Development and regulation of floodplain of Rivers falls within

the purview of the State.

b. It is not possible to provide uniformity in the extent of
floodplains with respect to different Rivers as well as its various

reaches.

¢. Floodplain zoning has been accepted as an important non-
structural strategy for flood management. The basic concept of
floodplain zoning is to regulate land use of floodplains to

restrict damage caused due to floods.

d. The floodplain zoning, therefore, aims at determination of
locations so that flood damages are reduced to minimum. A
very restrictive activity can be allowed in that area. It is not
only to protect the areas from damage resulting from floods and

failure of water protective measures, but is also useful in
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reducing the damage caused due to drainage congestion,

particularly in urban areas.

10. That, the Hon’ble Tribunal has vide its order dated 15th December, 2017
in OA 200/2014 M.C. Mehta vs Union of India, reiterated the same, as

follows:

“we reiterate that in the area falling within 50 mtrs. from edge of

‘ <. the river in the hilly terrain no construction would be permitted,

e S

\\ -t‘\ e . .
N Hor any other activity carried out and it shall be treated as
R.L. Chaudhary \~ "3

N.C.T. of Delhi Pé%ohibitory Zone. Beyond 50 mtrs. and upto 100 mtrs. in the hilly

rrain it shall be treated as Regulatory Zone. Regulatory activity
shall be notified by the State and till that time there shall be no
construction activity permitted in that area. Once the river enters
the plain or even hilly areas where width of the river is more than
70 mtrs., in that event area of 100 mtrs. from the edge of the river
shall be treated as Prohibitory Zone while 100 mtrs to 300 mtrs
would be treated as Regulatory Zone and till the time the State
notifies the restricted activities, there shall be no construction

activity even in the Regulatory Zone”.

The copy of aforesaid order dated 15™ December, 2017 is annexed as

Annexure III.

11. That, the answering respondent herein craves leave of the Hon’ble

Tribunal to file additional reply, in future, if required.
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12. That, in view of the submissions made in preceding paragraphs, the
answering respondent i.e. CPCB shall abide by the orders/directions

passed by the Hon’ble Tribunal in the instant matter.

Y

(Dinabandhu Gouda)
Scientist ‘F’

\155 b Central Pollution Control Board

\
8
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 259/2025

In the matter of:

Anurag Singhal Applicant
Vs.

Union of India & Ors. Respondents

AFFIDAVIT

P BPF 50FT . .. . !
bandhu Gouda, working as Scientist ‘F’ in Central Pollution

| Board, Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent
. 5 in the above matter, do hereby solemnly affirm, declare on oath and

state as under: -

1. That I, the deponent herein is well conversant with the facts and
circumstances of the present case on the basis of the information derived
from the official records, and hence, [ am competent to verify, sign and swear

this affidavit on behalf of the Respondent CPCB.

2. That the accompanying short reply may be read part and parcel of the present
affidavit.

3. That the accompanying short reply has been drafted and filed under my
instructions and authority the contents thereof are true and correct on the
basis of the record maintained during ordinary course of business of CPCB
and available records and documents and the contents of the same are read

over and explained to me and are not repeated herein for the sake of breyity.

DEPONENT

€=y ¥ire1 [ Dinabandhu Gouda
virfira i@, Saeg 7, -l / Division Head, WOM-I
g s Pra=or a5
Central Pollution Control Board
(v, 3 T4 e U WA, T W)

(M/o Environment, Forest & Climate Change, Gowt. of India)
R g, gl s Y, feecii-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
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VE CSA['I ION
_ _ _ e =P 2079
Verified at New Delhi on this day ?fz GLp ,38,352025 that the contents of the
above reply are correct and true on the basis of the records of the case as
mentioned in the day-to-day affairs of the CPCB. Nothing has been concealed

ATTESTEp @

therefrom or mis- stated.

\ _ IC\;OTA % T DEPONENT
20 RL. Cheud\\a‘r:;\f: ‘ OYT OF INDI/?
N.c.T.Q‘Df:‘ ] 22 SEP 2074 €19y et | Dinabandhu Gouda
.15 / YR W, 99 ¥ T~ Division Head, WOM-I
Central P (it :
VIGNT 20 1 p ey (T ot o, e o)
3178[\1({ AH‘V DI “il, Forest & Climate Change, Gowt. of India)

LON | a4, a1 sref T, Reef-110032
Fanvesh i
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Item Ns. 05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 259/2025
(I.A. No. 399/2025)

Anurag Singhal Applicant
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 26.05.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Saurabh Tiwari & Mr. Vikash Tiwari, Advs. for Applicant (Through
V(C)

ORDER

1. In this original application (OA), allegation of the applicant is against
construction being raised by respondent no.9-Sri Vaari Chemicals Private

Limited by the side of river Ganga in Varanasi.

2. Applicant alleges that there was a heritage charitable institution-
Mehta Hospital existing as a three-storey charitable health facility situated
approximately 100 feet from river bank and within the High Flood Level

Zone (HFLZ).

3. Applicant further alleges that respondent no.9 has started
construction of additional floors on the top of the existing structure as well
as expanding the horizontal area beyond the original built-up area to

convert it into a commercial hotel.

4. Submission of Learned Counsel for the applicant is that High Court
of Allahabad in Public Interest Litigation (PIL) No. 4003/2006 : Re Ganga

Pollution vs. State of UP & Ors. by order dated 21.07.2003 has put
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restriction upon any construction within 200 meters from bank of river

Ganga in Varanasi.

5. Learned Counsel for the applicant in support of his submission
about additional construction by respondent no.9 has referred to
photographs on page nos.38 to 40 and 42. He submits that though
representation was made to the authorities, page no.44 but no action has

been taken.

0. Issue notice to the respondents for filing their response/reply by way
of affidavit before the Tribunal at least one week before the next date of
hearing. If any respondent directly files the reply without routing it through
their advocate, then the said respondent will remain virtually present to

assist the Tribunal.

7. Applicant is directed to serve the respondents and file affidavit of

service at least one week before the next date of hearing.

8. List on 06.10.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
May 26, 2025
Original Application No. 259/2025
(I.A. No. 399/2025)
JG.

12
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IS Fo Elo THA0-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

STHTUT
EXTRAORDINARY
9T [[—EUE 3—3U-WUe (ii)
PART II—Section 3—Sub-section (ii)

IR | TehtioTa
PUBLISHED BY AUTHORITY
|, 2458] 73 faoetl, IERAR, TSR 7, 2016/3M¥E 15, 1938
No. 2458] NEW DELHIL, FRIDAY, OCTOBER 7, 2016/ASVINA 15, 1938

1B R
< fawelt, 7 erFqae, 2016

FTAT. 3187 (3F).—IT T | G0 TGO FT THhaAmH, = ud 99+ T S &7 9aq
TITH TaTg AT FIA 6 IUTT FLA JAT THH HSTAT TTAT TTHEF ATHAT g Feg, ToF AT T £q¢ 9
STTERTOTT T o H3AT STet &, TS T Ta&T 1 [eaT 00 8 380! TTHias U qo #Afd § a1
GED
ST, T AT WMo, UTdgTie, ATHTorh-aiehias Ud sATias HIo 9 Aigd T 7ged it § S 28 TP
T T TS0 2T &

ST ST, TNIT 4T aStl | BT T8 MFLIHLT UF SATRIIRI o R0l HasT, i aigerd Ua s Tt
& g & Freur TR Rafa 7 g

ST STET, Tiaedel T &1 T FIA 6l AaeTHaT Hl &9 | T@d g0 TAEEdl, AR, SR,
HFAEAAT fawm & gl & Fweor H=re, e arqfd, S=trs ST ud 9o e F o /w960 & 99
T 7 T 8

SiiY ST, stfaes Aefertad wrars o ST 67 srasa sl g-------—--

() SATTF ATATSIAT U Tae[ & o0 26 siaeisfia ud siqei=a qu=a= F TAred &3 & o0 7= 9fEe
FTERIOT STAATRE TT T H TG00 H TATHT FHT T 7T FT HLLA AT AT,

() T=T AT T FATE F G H qAq TATg EATHT FA o6 ILT F IT 741 § IR RRI AT TaTg a917 1@ T
Sraer Taeht g Ratairy JeRraT 7 O T BT ST 996 3T a8 T T9|T THEETY Fid § T80 g1 T,

4791 GI/2016 )]

13



2 THE GAZETTE OF 1812 : EXTRAORDINARY [PART II—SEC. 3(ii)]

(V) T ALY F AT F AT § TS AT AT IR, TATAT AT THATT AT IR T a9,
TATAT STAT TIHATT Tl T STTUIAT STHET F AT SATAT 6 F1 [ S0,

() et syae, G, IaeReen, gefta, fRuTr srerar st wihRarstt, arRft srerar werat & Aer i yradm
FHEAT ST U TN, SATERTAT TAT AHRAT 0 T Tl H TATALO(T T 6T LT, =7 ug w1
AT % o0 whew I3 % Aaer 37 ST 3 7 sraeTrd aw=)

(3) T TE H GHTELOT TG KT HAEAT F HH(HT AATT T SATHETT FAT UF TS FHLAT 3T
TTALINT TGN FATH ATAT FATTT AT TRATSA, FTHIT TAT T&TAT 0l ST e AT,

(TF) T TE H OITALONT TGO F HATHT ATHAT 6 G2 H AT UHd TF TAd FEAT S TA@0i 1
TN T WA, =0T U F3ll A1 o Ja g § oI, FIE TAET AEe AT FHIAT,

T ST, T % [AEEIT o (o0 A & F ITLETAT B9 % 10T HTT T TR AT T €T I T4
AT TRATRATAT T THAT Td HATeAAT FHLAT R AT I 5T H IR 741 o ATTH TG4q % o0 Fian
IS B,

ST ST, TR 4t § TGN T THTH T 37T HEEA, AT 3T TG4 6 (o0 TH 9T o S g THTL 37
ST FEEHT TAT TIEFRIU 6 A2 TATAN Hl GFE FIA 6 (o0 AT, &g 7o, At s a9
#T ATFITRAT g

A, AT, TATIL (F2eA0T) Aferfaae, 1986 (1986 FT 29) (THF ATE I ATATHIT gl AT &) HT &Ter 3
AT 4, 5, 9,10, 11,19, 20 ¥ 23 ¥ ITLTT (2) TAT (3) F AT=32 (i), (i), (v), (vi), (vii), (viii), (ix), (x), (xii)
TAT (Xiii)  TTT ITLTT (1) FIET & T TRRAT T TANT Fd U AT @At a9 Ug a9 §AT § qed
aea & 30 fadew 2009 &t sfa=eT e &wrer. 1111(h), 30 Fdaw 2009 #F srfeg=ar wedr
T3, 2539(37), 30 Erda¥ 2009 #T ATER=AT H&AT F1.37. 2493(37), 30 e 2009 it stfag=eT Hear

FAT. 2494(31), 30 e 2009 FT ATEF=AT HEAT F1.3T. 2495(3T) T 8 FLaLT 2010 FT FT.3M. 287(3)

ST ST HHTe, Tl ST 32 97 |§2eq0r # 29 Hdaw 2014 37 &3, J&aT 2539(3) FT ATIHAT Fd g,
U FTEGRAT & Tgel T30 T SroraT G T FTAT Al BT, Frx TLahTe UAgl-

(i) TR orfFart T FTAT AT F9 F 29T ¥ TH A<l ¥ feafea amt & wrfdawor wfeq =t 8 (S
sferfay i &7 5 % dgd Aeer ST we v orf<h o 97 7 TH e’ § Ifoatad ATt & 929 § 39U
F & o) ;

(ii) Fvg TEHTT F TAAA0T TS A7 3T T8 <90 F e o oqiei= = sweer § fAfAfEy wrfderd sroar
iRt 1 fAer 3t & B 3 70 smeer § Sfoatera orftrt &1 YIRT srerar St &1 [Aeures sterar st
FOT 9 7 =7 TRy v S fafRad gy = af<FE T THNT A, 39 T F7 Aeared F rEr

UH IUTT LA T ATARTC foam 147 2
(iii) =g fAzer Tt & o6 <6 srfarfeae o et wrarem= o g 99T 94T ST S99 S[2 ATl & gaer | THeht avi
Rt T& FTAT (ATT 3 T ITLTT (3) F qga TohelT TTTEHTIT o TS i 9Tk ST Ih ATATHAR T 91T 6

3T 25 o Tgd HIH 91 AT SISHY) FT TINT H A< H @AATEE ot ua AT & garel= 36 aer g
Tfsa arfarsont s =9 seer § fAfafdy srfgerrfat g of B s e

1. 9 <N TE THA- (1) TH AL AT T T (S0, LEAT TF THE) TIEH0r Araer, 2016 Fgr A7)
(2) Tg ALY TSI H THTIA 6T ATEE F AR R

2. AT HT AR HLA T G- T AL T AT H TAOT T TATAT FHT TAT HLE0T, LT TS TG % 3297 |
T T4 A AT AT AATT BT W9, STEE, IAC T, HeF V=9, Brentg, GOgr, anEs,

14



[T II—-®UE 3(ii) ] A AT U&zaﬁ:nw 3

AT, TS, IFEH ST ST TP el o= Gedt o UF o aod e [ 980 it aq@
SuATeAT T 8, 9% AR G, STET T TRIT T4 o S0, gLeAT q7 e & o7 TgiT 9Rug [ |

3. gfwmuTd, ofe "l § srer =9 7 srufera 7 gi-
(7) “sTfErfa=m” T oref qTawor (§2eAv) sTfef=aH, 1986 (1986 FT 29) FHMI

(3T) “FEA” FT o0F & | GaT, A, AT TAT ST TTH(AF GHTeT lgd ST 7 AT ST AR o6 qq0r
ATATE & | g AT THH ATETg AT 9T I, A, Ieatd UF 7T TTH{dah ST e gl

() “THT &= FT o7 I & F ¢ ST AL F 718 HIT F A g

(1) “SMETE” AAAT “HAETE & H dg SO | & ATHA ¢ s Fut, FH r@ar a &7 (9d7g 57 76 &

TRIT =T STAAT Ty SUATRAT § TR ST T3 77 STqaT Tehl IUATRAT | A FIeA ¥ Tgd Ueh oA HhrT
FIAT T AR § T gl

(2) “ATTHTIE ASeAT TTAF” FT 372 TT AT SATAT THH IUATRAT | e, TZL ATAT A A AF TR TIT
FAAT AT T SATIETIAE TSI & T2 THI I qSelT I 7 2

(Th) “TeAHT TTTARTEY” T o1 et ACHTL g

(STT) “aveheTa” &7 T (AT T & IRT T7 6 AT &7 § a9 &7 | FT, FAUG 9% qrasii=a ware
FTT TIAT a9 o JATF Tae 6 o A &9 & 30 g2 Ff GIgH? a9 § U1 ATGT ae91d /g2 T
2l

(T “TAFRET A" AT T TRT AL AAAT THhT IUATRAT F AE-ITH ATATg A H oA a9 &7 TIGT a1
T H FHHT AT a9 T g

(3r2) “TAer 7 o7 SrferT== ¥ &7 5 % Tgd ST Hael 7 ¢ oY “THaer I F7 o7 T o ATHT T

(ST) ST ST AT #6719, RRITE 53 § Ifedtad ST 9T q2aT i 1 g

(3F) “SSAIATE STHAST” FT 31 T TGl STAT THAT ITATRAT oF ST T TGN FAAT 37T SHTAATT FLAATA
T A e F forT a¥Te T2 32T HeuTiid ST 24T 37 ¥ 2

(T1) “aTE HE" T A T AL T THAT IUACSA F U 6T F ST T AOFAA GG F AT A2
AT 100 a9 H TF q1X A ATAT ATE o6 THIT A€ 6 HIL0T AT A A 6 AL AT JATaT g

(TH) “HT” T[T 2 T STIAT THeDT SUATAT o T2 I TATT AT ANT & ¢ OrEH F0E9 &9 § [Hiaq difear o
TR FEY STAT THAT ITATIAT 6 S % AT ol T3 Tgd & (70 T (A % TATT a1 & ATHA g 3T
T TAT T T Terd AT & UF T HT TN TR g

(TH) “TATHIT TTIAFTOT § G TS AT, REATIerewR Ty, ST a1, Srady ave, A3 s SriaeRor
AT AT TRUE AT T Fle HahTd STTaT TR, ™ ot 71 | ST Srar 21, oo v f&ferey s
& | AT HATU < g ATAT AT HATsA F AT U Y4 % o7 I g1er /12Tt & T2 2

(3) “TTETT T T e 7 oot SR 31 ¥ sfeertera e )
(47) “STTeR=AT FT 3T LT TSI § T ATAG=AT F g 7 “srfegf=ra w4 w1 A THT F AT
LR

(FT) “TEOT TaT” § STE AT oTtHer gt foras aegett F oqa, TS AT AEqA T AT, ML, FAT,
TET g2 AT Tergh AT 3 FoReT ofF YohTe T it oTieret & STT €iast § Jgit s

15



4 THE GAZETTE OF ]&3 EXTRAORDINARY [PART II—SEC. 3(ii)]

(am) “=rfe” # et anfie &

(i) T SATE STAAT qHE AT SARAT T & AT FRAT TT 27 72T 72,
(ii) et srfarfaer, 2013 (2013 7 18) ¥F T wATIT T,

(iii) et ¥t srerat o7 wrfafR gy enfug wrE [,

(iv) TF TR qTiEE,

(V) T It # & et # oft 71 s are wedd =t =t

(TH) “TEY TA” T T IAT AL AAAT THAT IUATRAT 6 & & g FF F § ol Tqd g T afie g Sar
TRIT AT STTAT THhT IUATAT TgAT & o F oA F AL SATAT ¢ A T ToT FTGT THhT IUATRAT F fheTe
o i aTier & ST STeT o7 FATTAF TATE 2 T AT TTF(qoF el § SeT I a0 7@ 1 2|

(&) “TE T AT H A o6 FH TATg F THT T 4T TTAT ST ITATGAT o6 74l aof I RIFHT F1O 72T
AT A &

(T) “TT T G AT TS IAEE AT § 6 THE &I 0l G0 AT TATT AATAGT, ST NI, TZTheT,
foew, HaThhdT T AR ¥ 8 ST (99 o 19T & A Sy, 92 S3m, 97 31T, €5 T30 07 3F
AT H 3 FaTed 60 T6 g AT 7l il T g7 7 98 AT g 3 39 a8 TINS digd I9T
AR T 3T Ty TdT St onfae g

(3T) “FH=T FHe AT A TG, T g2 el Y, T& §U &, & FAAAT e[ T o AT S AT H 2
(359) “THET F @ T 1 & A7 do, qATE A ATAT T T4T AT THH0! JTATRAT 6 WRT F 71 H a8
T 97 AT &7 ge @ B

(7)) “HAST Tafv” T o T Hast qurret sterEt #ast [Huar w0 F afged ¥ 2 #3899 g et
T TrersT oA 2l

(ATE) “Ta¥s T’ T 7T UHT ShiH | g ST U T TR0 SRR &8 JiE7 6 ATeqq § S fl 9
Fleh HIAST geTe ol TehdT S0 il

(ST2) “STgAT FT 9T TH A F AT FAT ATGAT 2

(Srem) “FafafEe S 1 o A= o, STws, ST U9, eT 99T, 3, fagr, s, ghamm,
TISTEATH, TSI S9TTer ¥ TP TS & fRoett 3fiT U o oo IS 59 reer o Ifeatad 19 7y i

THE IUATRAT RoAq g, | 97 q4¥ o72rar THeht 3uAtedt & 15 Rt F o # I 99 F qr|-ur Rud godw
IEEERE K]

(SreeT) “TrsT T SRt 7 o 9w 2 ° Sfeafea weE ® ¥ wouw 1T % O 39 smeer % dgd T e
TRIT EEA0T, AT U Tae T & g

(STSHT) TS T AT LAV ITTAFT T 312 e g | ATATHIT F T8 qF MSaq TAHIT | g A7
(i) TaTaor Ud a9 9T § GA 76 8 Fasy, 2010 FT 9 aawe it ATSg=aT AT H.AT. 287(3N) FT
T fergTe T ST &t |eeqor yrferor)

(ii) T UE a9 HATET § R 30 fordew, 2009 i AT AR it ATEEAT HEAT FALAT. 2495(37) FIT
Mo SATTES TS TT qT HLEA TTTERTT|

16



[ 9 I-&ve 3(ii) ] IRA T U&A‘WW 5

(iii) Tt vE a9 #ATA H faAiw 30 ey, 2009 F wd q¥aw v AfSg=Ar /et wrar 1111(3)
FIRT ST IACTEE TTST TIT 7ot LT TS|

(iv) TR0 UF aq §AeF § f&qi 30 Fdaw, 2009 FF 9 G3hTE il ATgaT JedT F.3. 2493(31)
T ATST 3T T9T TTST TIT Fa] HLE0T T

(V) TATET0 TF a9 HATAT H i 30 ey, 2009 FT ARG GHT i SATAEAT T AT FLA. 2494(31)
T TS TS ST TS 907 et HLE07 Iriersreon

(ST “gTT | AT, ST qET (FATRT 8f T8 af ATAT T G877 o7 g9 gi), siaeefia el (YThfas 72ram
FOE) T ST A AT B

(SI=2) “TIIT T T IUATRAL FT 372 39 AT AT TN | g ST I qal | TATRT graT & AT TAH THAT
v AT [oreg TP T AT 6EEAT, AT UF Tae| TRug 30 a9l & 3297 § AfAfdy wv, anfee g

2. TH QLT | WIH T T q&T IRATIOT Jai (ohU T eTeal TF TaT &1 o7 F3 qF1aeor () siferf=a,
1986 (1986 =T 29) ¥ TFXATIT FoFIT AT & AT IHHT o1 T5T THAT SATUIT ST I<F ATAHIH | 377 737 81

4. 3T =T T LT, TAUT T G F g SUTT FEA G AU ST AT Rrgia- (1) I AL F A,
AT UF TG o (70 I il g Mtered Hagid sTa=TT STTusr o797~

(i) TTT LT T U TRl TUTAT o & H Fafera B srom;

(ii) TNT A& F A AT THAE, A TF S AT [OET il TEEI0T F TS 36 J4970 3@ &
T qUATG & | AT ST

(iii) 1TT 7= Y TRt & & gaq ugia ¥ ated G s,

(iv) TIT =T | ATeRfas HIHT FfEear § aieds o f5E7 96 § yarg a9 @t S,

(v) TIRIT &Y F FOTeAT, AT qAT SLATeL AATH (Frfaefad) Tt Taem siamst aur ggfaat § arfae
o ST,

(Vi) TTRT TATE TAT STEHART ST (S[ST) F 1= T Faer T 2700 T ST ud 970 w@r o,
(vii) STETE & | @IS VT aeatd &l T: Fiord AT ST Ue a9 T>@T1 ST,

(viii) T =T I H ST v aET Sa-fAatagar # 9 g ve wter G s,

(ix) ST F HTA, TATH Al FH FHLA 3T Tqh TR qorel AW [Hraqrsli Ff a910 @+ & forg v 94
F T2 3T THH ATE a9 il FHTT {6 ST TATAT STTOIT;

(X) ETEATT, AT UF Taed § a1 6l AR, et Afaae, ams § SereT 341 Ua a0 Fi, 938,
AT UF VLT % [T qRETd AR TISHT AAAT FIAHH ] TTATEA IT SATT ST IR 74T F e,
AT UE TG 6T TORATH Ud T iaai &7 T Gear s s,

(2) TET TE=m W O T F AN T ArFoTFATIH, TR H SHAT AT ARM A ATATIOTHR-3T 6
furfa &1 e ® TEd gu 7 g S SEqia i 895 fAema F geer & o 3wy (1) % 9gq AfAfE
Rrgrdt & ot Frgia AR #7 gwar g1

5. IT AT | T HT qIREATAH T TATE 91T T@T ATC- (1) TAF 5T G, Tg AT HIA H 949
T T T2 % 39 927 (iv) § RU T0 A T 94T § T A9 A F AT AT TATE FATC @ A0

17



6 THE GAZETTE OF ]8)5: EXTRAORDINARY [PART II—SEC. 3(ii)]

(2) T ToF FLRTT AT I T4 H goeht griRfRatad qawar w99 e F o B 9y o 5o #iv
TATH WaTg a9T0 @A o TITH HAT 3T TH AT AT T FLA 6 (o0 qefi Fatera Sieeneor q9aeg a1 o
St FaTE F

(3) TH U7 o YATSH & A o A TaTg FT L1 TE Fa=g T {79 g7 0907 <t 9% fafAfay favget
< fafRfEe o Siae Sreror st g T stroem)

Fora T TP Ta=g T e T ariRfRatasht 1 ea| § vEd gu I Aar 97 fGfee faegett & ow adr §
SEEIEIEGEIFAEENRGRE RIS I

6. TIT ST 3 SHHT IT AT H IITALONT TG 6T THATH, RF=0r 7 F+HT A7

(1) FIE AT T T&T AT ST IUATGAT FTAAT T qel I AT €T & AAT AV €T & eqiea
STTAT TITErT HTaST STTaT HidSl HiFE qal ST,

Fordt T STt TRt TATeITr ITTEheor o 979 26 a9l F AR i 6l arirg &l Hiersl a7 hiae % UHA,
HET, o S S A9 % o7 #iaesT ShiH o7&T Sa€<aT qgl g STaT I T4l SET S8l SuATadl &
AH-IT o &7 § ITAH AG T UET SAGEAdT TATaT § 7 g, TET TeAF T TR 6 AT F
AN g T AT F TP Tq=g T (99 3T [AMEE srafer § T STiersmeor & & § H{iasT & U,
WETOOT, of I Ue e & forw vt srasemar fasfaa S srorar vy stas=an y=e § Arm)

(2) FrT =R TAT T T ATAT T & IT 74l TTAT T STARAT TAAT % dai 9L FeNfara sreraw
STTTEra =ATaaTia aigse, et TIfry gt P,

T Ag WY T STgr el IR ST2aT SRR &1 a4 & T =6 a9l & AR g ol qIi &l S
FTGET QTET Thi¥ AT AGHTAAT 7 BT AT IT q&T AT AT IUATRAT o AH-TTH & & § ITqh
TG T U STTHCHAT TATAT | T 2l TAT TdF AT AT AT &7 TeT IART SATaT A0 &
T % FAET H TH QLT & AN g4l A § TP =g, W1 [Hed g7 FHEe sEte § samaartas
gigaTa, sienffreR sraforg & e, JeWor, of S+ Ud Ave & o srasEr At wo sterar vt
FAECIAT TATAT H ATUAT

(3) T =AT<F T T&T | STAAT T AT AT TEAT SUARAT o T ATAT T AT 912 HIHT &0 H A=
AT ATTOTTSAT ST AT TAAT T TohelT TATSIT | TIATAT STAT STEATHT HHAAT T FHIT A5l FT;

FIOq T, ATATE il RATAIT SIE TATHIAS ATIET AT TR Sl 9T THE AASHI 6 (70 T I9T
et i ST W afefa F Ay F g TEeg W T i 9F Aquiad § aeArt 6=t aqre |
qRdT

Ford 7g off 7o =8 Q9T F AN 9 | Tl T AT STAAT TRl UATAT o qe FAAT AT 918 Ja | T
FIE UHT AT I9TE TS 8 a7 TR T=g 90T e UHY Seaarat 7 qeftear w3 qifF ag S+ 1 7 796
o U ST IRIT AT AAAT THHT IUATRAT H A F G TATE Hl AT Al FY Tol ATAT qal H T
Tel HeAT Lol 3T AT< UHAT g a7 Tg Sre geTd il HLATe FT ThdT gl

(4) FrE =rtcw AT FrE TR srrat R oS sterar ST srerEt frarewer qgt F sreraEr S
TET| TS TR0 94 § Wgu g, AT A8 harewery =9 seer # sfeartaa g1 av 7 2n

(5) TEA FF=g T (9T FT TZ Fasd g o Tods AHEE TqST I FHd SrrET [Hies Ser o
TXEAO T, ST TS ST T oT= YIS qom oA f<h T A&l ofiT et SUATSAT & AH-976 &
AT TF/AN, g TAT AT &A1 § g ATaT § Rvet § <F T gEar a°qr s 9w fafee
YTeaHT F SATYH TATE FH AT TAAT o &7 § AT

7. I TG AR AT AgTEE AT F TG F ATHA H AT SU- et gelear sroam svee
AAAT TSAT % FHTLT T AT | Fle AT AT FTAHF FAoa1 I FHILFh ITI7 AT 2 TaET 9T 63T g,
AT TRTA FILATS FIA il ATTITFHAT BIAT &, AT UH FHIIT T A F ([T TRTA HILATS L& FIAT NI ST

18



[T II—-®UE 3(ii) ] A AT Ugi63TF|T%TI'{UT 7

fafAfdse Trog v |t srrET EfAfEse S@T I af@fT srET SO STeeor 94T fils v JTTEEw
AT AT AT TR ZIRT UH FAT &l 0 g (Mol [GFT ST, i 38 MeAtorrad ast srorar et 3297
* feTT STar9 7= HHAT S| AT

(F) JguF T ITFRATT & Freor T Tguor & T Torar e F forw = & 7 sar fF fAfAtase G
AT 8, T AT & TGUF TTHIAT T geT T TFIA 3T I F |77 917 UH H7AT T FHA F o0 T9qT ITIH
THAT 1T 2

(@) T F&t | R oft foter, ST AT YgusE ATHdT 1 e & ot St sTua ST Treenr
AT TATAT AT ITTAFTOT reraT ave rorar A #1 AaH=a w2 srerar Aoy w39 d@eeft [eer S w2

(1) TH YT T ATATTRTAT THEIT 3 THTLTH o (1T g ATTFT FTF TTAT F1T TZIA L& FHLAT ST off
ATALTF 2|

8. e STt Fx &t arfxh- TP Fa=g I 79, 39 Q9 & dgd ST At ST Aearas srear e
T TEQIT FT TINT HT THaT g, o0 TEIT T HE0 ST IT T40 F @A, 63T U Jaed & ou

AEALTFH THAT STT0| FTET TTEFII AT FATH T TTEFHIOT AT 7 TIIAFLON AT T8 AT =71
e =gfe A7 forfera & srfafaaa & aga o9 Ader ST AT o 3 Uy Adert &1 are w2 forw arer

ELR

STEAT- Hag & (e & forw uas gy =iiuq T smar g B =3 9 & dga A ST #2 & ofxe
QITIHT T STTAT & SITohet fAaer < 3T oTf=F T #Ha Jai 3T STTav 2-

() TRET SEIRT, ST 7oAt W1 1 6 AT, e srarar fafqame, semar

(T) TA=Ia Sr=TaT STt it S ST o= foret 4T &l LT ororar fafaaee
@) =9 e swEt steaferd stfarfFaw sterar aame U A st e aga S Aaen & et Bl v

Eﬁ'il*"il ﬁi%"llﬁ?*(*‘ill
(%) =7 3meer vt Sfeatea sfafaaa § AfRfREse a1 vt FrteagsT

9. IIT YR&AT A@T TT- T fafataee e s afata arfs ga77 zi=1 % fiaw siw v e & o
TET % & g T FFog 0T W gy [AfiEse B ST arer STerehie & SqaTe 9T et o@m aieqht
FTET IT AT @7 9T Feare STt s AfafEse w7 v afafa qor age w==g 3w Wew #1 2

Hag H gF AT TS GIIHS FATe digd =0 AT o@r aaar it {1 afa swfug w3, | o
SYAFT FTLATS T STTUIT, AT ATTLTF 2T

10. TIT ST TAT SHHT AGIAF AGIT A TGHOT A At F3ham STHT- (1) T & T 380t 9 afadt #
T T R TP g I e g0 T AT Sug & Al AT o gRHAAl ATl &
IR gy At 7 30T e gty srfereeent F "rg-ay gEes g fAfafEse B s arer srafae
LY U ATEA (S egl, ATATIA (FITLIAT 3T T =T ATHLOT o6 qrea| 7 [een g it Srusth
(2) IT-UTTUTE F TTALTAT F ISR (1) Frx TLHRTT TRT TAT THHT TG A § FAC Ifeded Tguor it
T F forw Bt s aee s uafa, o [ & fAfRfEse frar st a96, #r st s qur s
TETIF AT § TOT AT AT 3 w1 T Tt srer STfSyeneor sreram Hehrr sreram &, SeniRreht i1 srera+
FIA ok LT A, AT AT 2

11. TTT ALY 3 HLET0T, AT AT Tarere dareft Tt aikwg &7 oo - 7 Q9T F AN Fe Af [t 4
AT F IeTT TAT =TT AR 3T Ifeatea Ata==am F Tga a7 AfAfase orf<eai w1 STTRT F: qor
FAT T FLA o707 TT 74T F G, GIEAT, Jau qaeft ey ufiae ® a9 (B 3w ey § TEw
AT TS TR TRUE FgT STTUAT) Tk ATTAFHLT T TS AT ST

19



8 THE GAZETTE OF ]&Z EXTRAORDINARY [PART II—SEC. 3(ii)]

12. TEH IR 9T it G=AT- T T 9w § Mt e aree g, -
() TETAHAT AL, T
() FelT ST FETL, 7ot [T 3 T HTeqor §Ar IUTETS, T
() ST TATLOT A TS ST T 7t HEET, T
() ey forer Y T, T
(F) FearT orgdr e vt qaeT, Iad
() Fesr fareg woft I, TE
G ERRREEIERC I ICIHEIRE qaE T, 9
CIEEIRPICILREEIGEE e, Tad
() Fa T IS T FF=gdl HAT q3ET, 9ad
CIEGEREISRICEL R qTT, T3
(%) FearT T ST HAT qIET, o
BERZERIRE R qaE T, Tad
() g, e qae], 9o
(%) &=, ANEsE qaE T, Tad
(1) A, IeavTEs ey, g
() s, IeaT q=9T qIET, T3
(=) AT, T A qaE T, Tad
(%) Tf=ra, T JATeE, T AR S 9T /e 6T TaeT, TaAT
(#1) HETRReTe, TP Ta=g 39T Ao Heeg-A =, Tae

(2) TIET IRIT IRUR TEET & & § TR I TRUE | (A8 Tgl HLd arel UF ST F Teh 99T TF F
ATers YEIAHTAT FT ATHA FT THT § gl IT q&l il TF qgEF QAT g, SEE T Ta5 5 T Al
TUTET TATET g T HHTET 2l

(3) TSET T TR AT ATT9TF THA AT U STAAT SATAF b 1A HIATT Rl AT T FT TRl T g

(4) Tredr I afe oY ST, AT TRt i Tar Yo, STer (37, q=Aawor Aty ararerd
STINTERAT o &7 | TAT ST FaTerd &= o [Tl a7 (oot §raA1 SToraT ST o 7 TXHe FT T | gl

(5) TICET TRIT TRUE T EATAT T2 (aoa [ | AT UF el o777 S 9% M, @1 [Hegiia #har s

(6) TTeET T Tfw T FFEETET TR T=s; 97 (0o | 2|

(7) % ALHTE H T AT, 7ol TSI S I G0 HATAT A HATAT o6 T § FHF FHT

13. TSI I AT S8 TTfere<er &1 faeed- (1) s 11 § T8 97 9w & o7 &t fafs & i 7,

ST HETY, TaT EHTE S I G207 AT, 7% Qodt il SAree=dT &3, 2539(3), faais 29 faww,
2014 % T ST TCET 0T =T At TfereReor 1 faerfed 7 smom)

20



[ 9 I-&ve 3(ii) ] IRA T TF&S?:THTWUT 9

(2) foreres & g TS IT T4t S8 WL T 30 0 7947 Bl TT FHT FH TIGT $0F 0l T
FLATS ATAT G T TS AT @A [T ST T [oheft TTT9T T TH ST F FHIT LT 6 dgd a7
THAT AT §[F AT SITAT |IAT ST
14, TRTT &t & gFEr, Feee i AT 7 F1F T W90 9RuS S G9aqT- 97 T4 & qhae0, e,
e Sfie =107 T TR 94§ a"TEer Tgur & |, TR, FEEr oY Merer o |t aar
I8 (AT T Jemafas qTHal qied) TAT 380 SThias T ga RAfa &7 §eqor 981 § S & 93
FEIE whl Faear o =9 A1 S ATl & (o0 e WM IR0E, TH A9l § oo et o =i &
TSR, T =TT & a7 ST
15. Tred T s FT SATIARI- TT qT F WA, AT T Taed qaedT UeET TR FT FATIERT
9T 2 § XU T & 9 g
16. TIT TS F HLEA, AT 3T TG el LT IiRug it S55-
(1) TE IR IRUT AIAT TShT Aigd T FT I HL o [T JIAT TG hl TRt F7 AfH7w7T w2
LET
(2) TICET IT TRUE o AeTeT TS ahl STLTLAAT Hdl AT Il AAEATT | ST IT TRUE hl
Fooht T TETAAT JUTETT FAT AT THF FIAAAZIE T AN T

(3) SUTETET F TTH SWTAT S5 H HI(Y 6 AATET TTG i I JSF 6 IS & a9 H TG %
9T AT TTA FA g TSI I I o oI sraedss Aot o it orf<r 2R

(4) TeEr T afwE o oAk & Tous® a9 FH F FH UF FAAT ATEF a0k AT T e[ 2l

17. TITEROT & €T § T A&7 Gl SATAHL AT HIAGA HT TS4- (1) TH SAGET FI AT FLA f A1 7
FfAR=TT F IgedT TAT =9 Meer 3% featua srfafa=m F aga aur fAfAfdse ket w1 STarr # qur
FTAT T FLA 6 ToIT 9T &Y FarefT STt 9o et o 979 & Ueh ITIEor T T AT ST

2 T AT FaeT srfern yreq Frae § fAeterfaa artee 8, qra-

(F) FeslT ST FETee, 7ot AT ofi¥ 7 6o §3r reqey, uaA
() FrxT ST FATE, & SR ST T HLeA 5T HAT - IATET e, o
() Ff=r=, S GaTae, TEr BT ST T ST 9aE T, ued

(=) af==, fa d=rerT (377 fasm) TaeT, IaeT
SEEEREUSERIR qTe= T, qe T

(<) 7= A=, IeawrEE T HIE, T

(B) T&T A=, 3T T T qEET, Tad

(S7) 7= wi=a, g sy qTE T, Tad

() T&F A=, AEE 7T T, Tad

(1) W& "=, T S\ T qIET, g2

(%) FETHRT, TP Ta=g I HerT ey, gt

(3) 7T 7Y FarefT SATEERTT UTeA A, U AAAT UF F ATEF FealT HATAAT & A=Al STTAT Faterd g
ToReT 7157 % e g &1 9567 & &9 § AT F T g, T[S AT9TF THAT AT

21



10 THE GAZETTE OF ]&9 EXTRAORDINARY [PART II—SEC. 3(ii)]

(4) T T Faeft AT qTeq FETA AT ARG FF T FH TAT A4 Al § TF TAaT 609 Afah
EREIEIRIECIEATIT

(5) Fvx TR, T HATA, Tl AFE T T G0 FATT H 907 ey srfarepm ureq wrdaer &
T T TRAThRT AZTAAT ITA FATUIAT 3T g HATAT UHT TATHAF T T T TZTAAT < F 3297
&q e HATAT g

(18) 7T &Y HareT TR AT HIASA o F1A AL AT -

(1) TIT &Y Haeft FTTARTE SToq el T ot 3T TEeht qgTe Aial o T, HLEAT 3T Taee o gaferg
aft ATHAT H FHAET HOT 3T TATg <7

(2) FTHFT 3T IT-UTRATF (1) F TELTET & AU & (&[T I0T Tat Haeft ATAFRT T FATA F FY AT
TR # TIT 4T o HLEA, AT 3T Yagw § gatard FMwforaa qraet § & a4t srerar Bl v F 999 §
T T QA T ST AT g1 sraia-

(F) Tg AT FLAT T Faterd v, oramT sz a7 a3l & -

(i) FIRTT =T o FEEA0T 3T TR & 29T T IToq FLA o (7T G TATA T3, SZ9AT 31T THATZAT
qfed U 1 AT ¢

(ii) TEHT FTT ATSAATST o FITFAAT T TR 3G TF a5

(T) THTEE METE T THAT 1T ATSATA F FTATaTT 6 o0 Faiad qArerdl, F9rm e a7 aeal &
F= TR

(1) TS TORAT T AT, aremstt F A g FwAT, o Fwraieaad getsa w7 F o araeas @ e
3 foi =)
(77) = ol fasft Heraar F #Areaw 7 foeq Tifva aRASETe qiga a9 i\

(F) TIT T F LA ST GLEAT TAT T F IL9T T TTeT LA o {77 TAT AF9TF THA T UL (7 FHTAT
FT FEAT AT JAT ALTF THT T2 oTRETT T TR FIAT AT g TR GILT F T TAT BT AT TS
T R gy AfAtase wrt wir w

19. TF FIR FUS €I & o I A8 it wRrsmmei * forg sgae
(1) TTT & T SATEHTT AT FAAA, T G HUES ®IT o6 o o S(H T Tedsh TRATSHAT o6 ATHIET
o ST g, FHT-aHT 9% JAT e

(2). TIT LT Tt AT qTeq FATA IT-ITHTE (1) F IZ9T T T AIEAT & S Ueh TTAFTAT T IT-
AT 759 FT THaT g

20. fafAfdse oo 99T GXeror §XeT UE yere afafaat w1 iAEon F €9 F TS TUT AR G- TH
AR F AT Z1 6 I T 97 2 § 30 M0 S8 T4 57 H T I0T G0, §LeAT UF Tarer qiuta

AT TR TTIARTOT TISa o o s =& sraer qon sitafaay fAafafEse erfxet &1 =T &3 a1
&1 fAoares w2 % forw st § fAfAfdse B T s v serer siv geer anfae i

21. ST IAT AT At 58— (1) T3a® AR 57 T/ Gt st ot afgd s+ F1I1 0 F & o0
T T T wieraT 7 a7 T @)

(2) T 5T TR AHIT 3 Tl i AT § FH F FH JIAT U S5F HT|

22



[T II—-®UE 3(ii) ] YR <R U%Oamw 11

(3) FafAfase 57 T AT o Teqeq TEehl Tai i ALTLAAT FA T IAh! AqIEATT § IfedAtaa afHf
ST IUTETET FT AT FW, ST AT TS T T TR BT TSHT AT TTeAqT F 37T THF H1F AAGE Fl
T FETU

22. gfAfY &7 srefieqor, e e RE=ror- T A< 3w SehT AeTad AfeTt # SeeAr, 6T aataeeit yguer
T T, =0 U FH AT F 39T T TH Q9 H U T G Sreren  arasig e W amtaat
T Aefteqor ee va A= 57 9T |t % O g R T 91T hiad Ud g9 Rt # S§3Er
TFaT ST T Sl gatera TSt § T A4y o G Ud e o o IWEeEt § STl 7 79 Ug g3 yarg
qiAtea T ST e |

23. T~7 gfafa F iy srersdt g fafie oo @ afffy & sewt & oo v fol = e o
e et o 7 % arasE Tos SET 97 GaiT oY T ST TTEaEor STEr v TR 2aT
TS TET UH [Hor | Hafiq A6 9% AR g7 37 o 1T IR FiAT & Fori &7 Sqomad w0

24, TsF T afRfat F st Fdew 3% F1d- (1) YT T 397 giAfa &1 29 srfarfa=a & yraeamEt aur
I qgd aATT T AT STTaT 3Tk dgd ST (Haell a9T TH <9l & &gl § Haig =t & aardia
%7 6, 7 T 8 H Sfeatud surat wfgd UH i STt ST ag W A& H wqreht yguer Farr siv 99
TEA Fq TAT T TAT TG TAT TS Fq=, I (99T F [0 A7 A6 F3 gq AT TIaT A=ard
THE, T FTA T ATEHTE ZRITN

(2) =T T AT TR T aRue & P ey W0 e g At s s aResETe
FIATeAT FHAT

(3) T 3T IT-9=T (1) ¥ (2) F WTALTH T AHTAAT F TAE & &7 29 I § Aeaforfaa aeft
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T SRt w1 7 wder g 5 Rrer i qrer afuteat g v e awdar £ {ae g & 7
ITHT HATS Aied TP T=g T W T T8GT FE AT I A 4F & 7 Iqqsg 7 FC {7
JYAT FIHATZE U< AT T

(2) FINIT AT @1 9T § T EGawor anfeer g STosr oY Teei T e, T WA g ST SATe= =T &
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24



[T II—-®UE 3(ii) ] YR <R rgﬂzaﬁ:nw 13
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afug i wrdwrT afafaat arfer gif

(1) wafsr aftue § Aeforfea aeer arfaer g 9md:

() TS T T e % weT fAwers STeTeT TR
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(F) AT ST S=nRF aferee, orat w7 STATT 3fT T2 TAT T % AFAWT & [oer= i arforegs,
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(=) 7 g, fAtoe Te s wfata, ARtese S awm et st s arteeret strar
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2. OO &7 | TAT IT-0ZRTE 1 F TAETHI 0l HATATAT 6 TAE 6 (6T TAT 39 < § TAqT 7747
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18) AT TS Tsia<or rfafaa, 1860 (1860 T 21) & Fdvid Uk FHUAT & & H AT ATLA T a9
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grfereRer ar e A7 A a1 G s saise | wrea Rt i Tt s T e g e i St
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HATIT TS0 AT FREASITET A7 srafed [ % ST & a § =1 &7 &fed § 91 gEses =97 9

TAT-TETE FI 2 TST ST Ghal & ST ST T Fqo T (9T Tuferd q9=t; sreram

(3T) TF AT UF T ATIF ATH AT T TTEHLOT FT FIFT FAT ST H FIA AAT FAAAET 6 o
AETed TRATSHT T9T rated MTE % STANT % 94 § qareg HT 9

() 9= Rt off T a7 FHETT A9AT g IR AT ST AR Far e s arfeeer &
srferrTiat 3fie swe=TRaET Fr BT oft srefea g F Freeor srerat FEfReuTe srar At F ST
F gag T o W qrata, S awm averr afufadt staar syt star are et Ay stEr
ST sRE & Seh @l 3 3T TEATASHT o LA g [H=er 34T
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(3N) TET FrE AR, ATEFEEY, TST TR AT ITEFO Srufa § S T Hatdq BT oft v i f{d,
e, Fiferat ST o7 AT 997 Si¥ VAT o71<h, ATIRET, TST TLRIE TAAT ST T M Tg FTH HLAT
LT R

48. T Twor ST wETeadT "iest — (1) THT Ta=g W Haw #71 fawm g s 7g fiaw s s
HISAT T HLATTET T IEE TRITSIATSA % FTAAOITE 3T Taaqar § T g S o Tg0r & IT9HeT
ST TT & o [ARGTY 3T S0 O4T Tae & (o0 17 9T A T, ST I &0 qrafaar sreEm o=
STTEraT ST2aT sa1<h T SAATAT ST Fhd T 5

49. TR AR 1 AR AT - (1) T =g, T Mo A aeg v afufa, s e

TR AT, ST ST, 7 ITiEor, are, [ staar saie gy st w2t fdret s s g=an
& ST IT T THTRA [LA1E TATT HAT STH T [STel % GIT I A&l 3T IHNT TG A1l 6 AH-a18
& &A1 o Fae H gEAT & ST

() I GIT FHTATACATIRT il ST Tl ATSTATAT sl ol ST I T o 0 ST 4T 97 A&l S Iaehl
g fet £t fafa & w@&taa s wrwa £ fafa;

(3T) TRIT TEY T IET T ATAT § ST hT [UETT Y 7 Hag H ITATCHF FHLATe,

(+FT) T T | STt v R off ®7 § Shrae d 39 T,
@1) e S & 78 92 o a1 #3W i rEm i Rt

(31) TSrer sivmT |fata = wereier Srfereon Ty S=aT & yTed forTrat e R U Sy 39T,

(TF) Tt STATCHS HILATS oF HT AT FTe ST TLTAT T TAqT AT,
(ST) Frare =t #re &, ST fF T qrer s et g gied BT T E;

(T IIT AT ST I HETAF AT T F9T F AT T FATerd 77 THT AT,

(2) T Ta=g W o ITUTTE -1 ¥ Seafea aufra fod f aher w1 F e w¥aw #°
SUATIICHT HTLATS o AT 3H T FHT |

50. Tt Rard--—--- (1) TET T=g T FHoeT oWTer a9 F qT T8l 1T FIT 3T T q4T 6 daer 7

ITTERTOT) ST o+ TTTAHT0T AqaT 9IS AqaT How orqar =gieat gy o mu oy & f7 a9
FTie FTaTE T a9 % 3(q % 3 718 H JAT F3

(2) TTET Ta=g; T THerT 319 5Ty fohw 10 ot i Aat gareft srferep yrea s, T aeed, ARt
e 31T e sreram =atpat g o o wsft Frt suiw-1 # seafea gaeht aufra arfis e §
FT-STRT T o qgd ATTH AT 3T TH qHha AT (LTS I O IT TS AT Fex 1T TRl
T T AT 2 AT & H AT SUcTser AT AT T J€Tee q¥ Y Z9rTAT ST

51. gfafAa 1 o — TP TE=g T W U qE A § q UF AT SATT T 9ol T4 Fiufaay samw
AT AT STMAT T F & | UH (S99s TH 39T % Jgd A9 HAT F F9e FHagd & o Sugsq Faw
Er
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52. ARG Teq HEAT- TS T IR0 & Aoy sroar 3a seer & Yraam=i & waieady § I Fre
THET I BT g, AT g TP Tq=g T (7T FT Fqed g (o TS IT TRUZ FHT AN T4 T F
T TIAET STLFT FILATS FL|

53. foreT i e afAfaat w1 o (1) Fex TTHTT TWT 740 H TG00 TgUOr F1 e, AT w2
A TS A % oI 26 S & e ¥ v A awy F Fiae sfemer g ARt s ww atat
F el ¥ fRAme yeer, SciiEs, IcY Te9, HeT URdT, gdaig, A, e, ghemm, I,
P ST ST ST ST & &eedt 7 UH o Tq<A0 § , STl 9T 941 &l 9@ qgrd qai g,
weud orer § (39 seer ® Tae are fAfAtase R wgr @ 8) sea sfafay & ey 23 & S7gmn(3) *
Faara ¢ ST s geeror afefaT” F T/ UE AT T 5T A

(2) s fatatase 3T fSrer § yeas e s aftata § Feforied a2 g, 9 a: --

(v) fafafese e § e FerFe) T, T

(&) FafAfEse e 7T arfersrTsl i I8 d=maat & TS R G AT &1 & qfaes gty
SELS )

(#1) Tredt 7 T 3 A7 e At ARt e § s | A, =, o9 s, ShEaia st
TTHIOT Tt oA, fiT T YU RI307 9 s &7 UF FraErer S ST Forsed gy area &ar

SITUATT 98y, Jad

(1) Fafafdse S § ST Fordes T ATMHT T S0 RIAHATI g &l TAaas T ST ISR
T T TF A i)

() fafafEs S %1 s Rfaswe a= srfae qaET, TaT

(T) T foreT srfersrd o e swererex forw arfea w31
BE)

(2) ForeT Fetrex e v wfafa  srewer i 3w Raover a= sfeerrdy S sivm afafa 3 garers g

(3) TS sivr \fafa=t i SoF F1 T siv v #7 Fateor 3w Ffufa F steaer #3977 7 e F I=d
Jaed it TS oTfRAT 3T FTAT T TTIT FdT|

Ford Toh TreT T AT i 7 & FH UF S5 TAF o1 H1g H ATITIONT %0l ST

(4) 7% X TaT 9T AL HI ATAT GATAT STAT Folde 6, SET §1 qTHaAT 21, forftea Tifes a9 gu o+

T F AN & Gl g 3T TEHIT FIT TTAT (ST Fotded gIRT , ST S ATHAT g1, IHHT AT TR
[EASIE T A et A FA R

54. TSIAT 1T €& G &1 Aefteqor, Maem sfix M= - [T 39 dweor aWta & 6 (P &
TETHH ATAAT Gied ) Taed H7 refteror Aaa sfiw [gaor =9 sraer # & ara & g gu g &=,
TR e # fAfea R, S Tee g ToFe w9 7 oA AfAfEee wrea v afuty staar s Gt stee
FoaT TEF T [AfAEsT o et TTfaarm<r & Ared® § Y= 3T S

55. S g ¥ 1 s afRpi- (1) yaF =T s afafy SR =7 § s w fEgidr F aqqw
TR B 3 919 § AR G v ager vas Bt [er § 3 993 &7 9 agad qeat
ARG, LA, FLEAT ST TAATE & (o0 FHIAT AT (Mg < eThat 7 TN HeAT|
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(2) Ta9rT &9 & T TET ST THHAT AGTAF AT o6 AT T AT [SUSE & o TARGIE, T, AT AT

A & T IT-TXTE 1 F STHT T 6 AATaT Sl 39 Q9T ST AT =ad & =T Taemi am
TR AT IATT U At 3 srefi were wivm afaty i A e § v 7 i sodht agme afeTi F
Harg H fReaforfara arferat s srfeerme sTeq g0 7 -

(T7) I9TT =T STAT THRT TTAF AT F0aT a¥ 92 F G20 * o 9 /<t 3 a7y o arer fAfatase R
& ST H HATAT Ga¥l $l TgdTd HLAT S I8 ol H T FEATS Hl ST a9 3T Hars
HLATI

(@) fafafate Srer § T[T 947 3T SH6 9gd® qiedi T4 384 (a7 € % @Y & (o0 JOA1 AT §
HATITCHT HTLATS HLAT (3H AT & LT AT BT

() TS FRATS FA AT Ruafa § g T 9 U TgE Ty W fHem 7 gt s g, I

TS T, ST ST TTHAT g, H IR T&T o6 T979 o6 (o7 =19l ST FA g RAIeT (TAFe e e ferfea
H gTE FTAT ASThY) Y SULFHT TIeT FATAT STATHF HILATS TATT FHIATI

(3T) TH AR F ITALTAT AT TATAT T F N0 STLFT TATHAF T A+ IYTT FIAT qAT0F 7 3T F
STAETHT & T 7 Z1d g0 AT Foheft T F 7 T 997 & forw 0] F7 7 a1 107 967 37 THehl agra®
GIERIK R RICRUIR IR R AR IS I E D

(3) =T =T TR wveAwr AT 7 a2 7q ¢ o =7 Afa==aw & dgq @Esradr & T g a7 Fe 07T FHIA
T AT % (o0 AR AT ST T € AT S6 39T & A9 § JoT g a7 39 1@ 997 & o0 FEF & T

FTh ITLFT FHLATS AN
(4) TS 3T Geeqor i TTnms 7 § FiEs vw adfy sraraerete sumr w6

56. e ATAHRIY FT TGATH--— (1) T o w7 afefa Fefrfa w1 aee afewt & =1 § araa
F (-

(T7) TINTT &Y 3T THRT TZTAF ATRAT oF ATATH o 2151 § T A T o JTH TAT 6 G20F

(3T) TH ATHS F S IS IT 47 T 9 U Al 6, ALATTRT AT TG T TSI TISTAT T o6 TeqeT
T ToRHT TR TTTERE0T o STedeT 1 T6 AR & TS gq, reT R dweror afufa & oever & 7 #
HATIT T ST FohaT 2l

(2) TAF TS ATHLT ST IT-TLRTE o Agd FAIT goll g (1) IT T&T AT 37T IAhT A@TIAHTA F TZI0T
FT T g FaH IST Tohel 3T T TEIT AT ST IERT ATAHTA o T g STATHT SUTT T Tehdl AT
I q&T Tl ST UH AT % 97 9 gU g AT S &, STAT A JTHAT 21, ’orees &0 ag e sfeahr g 3w
T3 ag UHT A5l FC ITT & T F TH ALl T AT I STATLHT FILATS g [oraT T AIHTT F Te7eT
&I | AT T g

(3) ST-TTHTE (2) F qga Fare it wfdr F weara ey sivr afffy 7 srerey 97 927 A7 THF A4 T2 F 7
Aty e % 9o 3 ST Fad 33T Tad gl

57. TrorTet 1 ATQ--- (1) STeareh foretT 7w w=eror iy w9 7y ofw oy agrfAerTsit i s Ty a2 &
Te TAfAfde St & |2eaor gq ST ST il G FIT ST 3 Bl I8 18 UF AP Tq=g 9T (972"

& ATHIEA & 7T T T

(2) ST-TTHTE (1) F qgad Ao § Aty ST 9 dweqor afafa grr 97 97 3 STt ggriasra i
I A&l qel § 9 AR St § q3iaweii Iguer § §3&9, FE507 3T 36 g 3q ST MU FrhaarT
et g, forer o |vaRTe, T I Gt a1 g e W Wee a1 wire ww Grieeer At e s
Y FTSHT g AT 237 HEqd FohaT ST 9haT g 37 997 s UH FHTAFaTar &l Ul 36T ST
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(58) a=Te Ht TAT 3T AT T TELGTA-— T A ToAT I7 Feqor afffa e+ & av & sufera &=t #r
T 3 IeAt o forw e == R stroe, s g =t Sees Jiaw a9 ¥ Soor 3T T ey i
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T wrHer g7 forfaa § e ST &2 S| o 9 99 3iT 36T Gelastel & [Aegl, S3e0 T yaed §
TETIAT TSI FT Toh A< VAT HATAT T AW AT TTTEERT0r A7 e a1 o a1 9t i qifatesd =,
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62. ATAIT ST &TT 19 o TET TARAT FLAT-—- TH A< % T ST THT TTTEHTT T UF T GIT
STrershd FohT T I STTETT F1E o THeET 3T 17 o Sl (el Selo &l §AT9 § T@d gU I AT« gH
FT TRT 19 % Tgd TAHRMAT FT Tl Bl

63. 3= TR & TARSE sTRa—=a sMeer F YTaenT et ST STTEEr A7 o= STreE a1 e AT
FICTA AT TRt =fF gIRT T 967 § F9e TGO [HH707 Y ([MEge & YA § 39T F34 gq 9+
FTIT o (AaTg | T IHeh TEA 3T Tae 3T STHT AR TS 77 FHTIA | I FTAT o6 ToHT Rt Teq97a % 2
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(RIS 20 )
TS T Jae= qAfaay i G917
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(F) TLTT T, ATASE ST ST (39T, T
TR (ATH)  9aeT, Ia

() TeTeT (ATH)  TST TGUIT HIAT e
-HaET, qaT

() (ATH) TSI | FHITAAT TSHT 6 A1 VST FG [ od ATEHT-
qIET, 73T

(S7) AT = T T 62T, T AT (ATH)
-, g

(%) FLHTT (FTH) BT Farad &= & ai= o=t 7 offaw
AT gl o SITUT|-FEET

[®T. &. TT7.-01/2016-17/111/Ta0gist]

T %, € a4

MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT, AND GANGA REJUVENATION
NOTIFICATION
New Delhi, the 7th October, 2016

S.0. 3187(E).—Whereas it is necessary to constitute authorities at Central, State and District levels to take
measures for prevention, control and abatement of environmental pollution in River Ganga and to ensure continuous
adequate flow of water so as to rejuvenate the River Ganga to its natural and pristine condition and for matters connected
therewith or incidental thereto;

And whereas the River Ganga is of unique importance ascribed to reasons that are geographical, historical, socio-cultural
and economic giving it the status of a National River;

And whereas the River Ganga has been facing serious threat due to discharge of increasing quantities of sewage, trade
effluents and other pollutants on account of rapid urbanisation and industrialisation;

And whereas, the demand for water of River Ganga is growing for irrigation, drinking water supplies, industrial use and
hydro-power due to increase in population, urbanisation, industrialisation, infrastructural development and taking into
account the need to meet competing demands;

And whereas there is an urgent need-

(a) to ensure effective abatement of pollution and rejuvenation of the River Ganga by adopting a river basin
approach to promote inter-State and inter-sectoral co-ordination for comprehensive planning and management;

(b) to maintain ecological flows in the River Ganga with the aim of ensuring continuous flows throughout its length
80 as to restore its ecological integrity that enables it to self rejuvenate;

(c) for imposing restrictions in areas abutting the River Ganga in which industries, operations or processes, or class
of industries, operations or processes shall not be carried out or shall be carried out subject to certain safeguards;

(d) to make provision for inspection of any premises, plants, equipment, machineries, manufacturing or other
processes, materials or substances and giving direction to the authorities, officers and persons as may be
necessary to take steps, for prevention, control and abatement of environmental pollution in the River Ganga;

(e) for carrying out and sponsoring investigations and research relating to problems of environmental pollution in
the River Ganga and examination of such manufacturing processes, material and substance as are likely to cause
environmental pollution;

(f) for collection and dissemination of information in respect of matters relating to environmental pollution in the River
Ganga and preparation of manual, codes or guide relating to the prevention, control and abatement of environmental
pollution;

And whereas the State Governments concerned, being equally responsible for Ganga rejuvenation, are required to co-
ordinate and implement the river conservation activities at the State level, and to take steps for comprehensive
management of the River Ganga in their States;
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And whereas it is required to have planning, financing, monitoring and coordinating authorities for strengthening the
collective efforts of the Central Government and the State Governments and authorities under this Order for effective
abatement of pollution and rejuvenation, protection and management of the River Ganga;

Now, therefore, in exercise of the powers conferred by sub-section (1), read with clauses (i), (ii), (v), (vi), (vii), (viii),
(ix), (x), (xii) and (xiii) of sub-section (2) and (3) of section 3 and sections 4,5,9,10,11, 19, 20 and 23 of the Environment
(Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the Act) and in supersession of the notifications of the
Government of India in the erstwhile Ministry of Environment and Forests numbers S.O.1111(E), dated the 30"
September, 2009, S.O. 2493 (E), dated the 30" September, 2009, S.0. 2494 (E), dated the 30" September 2009, S.O.
2495 (E), dated the 30™ September 2009, S.O. 287 (E) dated the g™ February, 2010 and in the Ministry of Water
Resources, River Development and Ganga Rejuvenation No. S.0. 2539 (E), dated the 29" September 2014, except as
respects things done or omitted to be done before such supersession, the Central Government hereby------

(i)constitutes the authorities by the names mentioned in this Order for the purpose of exercising and performing such of
the powers and functions (including the power to issue directions under section 5 of the Act and for taking measures with
respect to the matters as mentioned in this Order;

(ii))directs, subject to the supervision and control of the Central Government and the provisions of this Order, such
authority or authorities as specified in this Order that shall exercise the powers or perform the functions or take the
measures so mentioned in this Order as if such authorities had been empowered by the Act to exercise those powers,
perform those functions, or take such measures;

(iii)directs that all its powers and functions (except the power to constitute any authority under sub-section (3) of section
3 and to make rules under the sections 6 and 25 of the Act) under any provision of the Act shall, in relation to River
Ganga and matters connected therewith, be exercisable and discharged also by the authorities constituted by this Order
and by the officers specified in this Order, subject to such conditions and limitations and to the extent as specified in this
Order.

1.Short title and commencement. — (1) This Order may be called the River Ganga (Rejuvenation, Protection and
Management) Authorities Order, 2016.

(2) It shall come into force on the date of its publication in the Official Gazette.

2. Applicability.- This Order shall apply to the States comprising River Ganga Basin, namely, Himanchal Pradesh,
Uttarakhand, Uttar Pradesh, Madhya Pradesh, Chhattisgarh, Bihar, Jharkhand, Haryana, Rajasthan, West Bengal and the
National Capital Territory of Delhi and such other States, having major tributaries of the River Ganga as the National
Council for Rejuvenation, Protection and Management of River Ganga may decide for the purpose of effective abatement
of pollution and rejuvenation, protection and management of the River Ganga.

3.Definitions.- (1) In this Order, unless the context otherwise requires, -
(a) “Act” means the Environment (Protection) Act, 1986 (29 of 1986);

(b)’Basin” means the entire catchment of a water body or water course including the soil, water, vegetation and other
natural resources in the area and includes land, water, vegetation and other natural resources on a catchment basis;

(c)’Buffer Area” means an area which extends beyond the flood plain of a stream;

1132

(d)’catchment” or “’catchment area “includes the entire land area whose runoff from rain, snow or ice drains into a
water body or a water course, before the water course joins River Ganga or its tributaries or discharges water into River
Ganga or its tributaries;

(e)’commercial fishing” means large scale fishing for commercial purposes by nets, poisoning, or other modern fishing
gear or methods in River Ganga or its tributaries;

(f) Competent authority means “Central Government”

(g)”’deforestation” means removal or reduction of forest cover, especially when caused by anthropogenic activities or
removal of trees and other vegetation of a forest excluding a planned clearance for scientific management of forest in
particular in the catchment area of River Ganga;

(h)”degraded forest” means a forest having loss or reduction of native forest cover or vegetation density in the catchment
area abutting River Ganga or its tributaries;

(i)”direction” shall mean direction issued under section 5 of the Act and the expression “direct” shall be construed
accordingly;

(j) “District Ganga Committee” means the District Ganga Protection Committee mentioned in paragraph 53;

(k)”’engineered diversion” means a structure or device constructed or installed to transfer the water of River Ganga or its
tributaries into canals or other engineering structures;
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(1)"flood plain” means such area of River Ganga or its tributaries which comes under water on either side of it due to
floods corresponding to its greatest flow or with a flood of frequency once in hundred years;

(m)”Ghat” means sloping part at Bank of River Ganga or its tributaries with artificially constructed steps or sloping piece
of land used for providing easy human access to water of River Ganga or its tributaries and includes usage of such parts
for religious or other related purposes;

(n)”local authority” includes Panchayati raj institutions, municipalities, a district board, cantonment board, town planning
authority or Zila Parishad or any other body or authority, by whatever name called, for the time being invested by law,
for rendering essential services or with the control and management of civic services, within a specified local area;

(o)”’National Mission for Clean Ganga” means the authority mentioned in paragraph 31.

(p) “notification” means a notification published in the Official Gazette and the expression ‘notifying’ shall be construed
accordingly;

(q)”offensive matter” consists of solid waste which includes animal carcasses, kitchen or stable refuse, dung, dirt, putrid
or putrefying substances and filth of any kind which is not included in the sewage;

(r)’person” include ----
(i)an individual or group or association of individuals whether incorporated or not;
(il)a company established under the Companies Act, 2013 (18 of 2013);
(iii)any corporation established by or under any Central or State Act;
(iv)a local authority;
(v) every juridical person not falling within any of the preceding sub-clauses;

(s)’River Bed” means the dried portion of the area of River Ganga or its tributaries and includes the place where the
River Ganga or its tributaries run its course when it fills with water and includes the land by the side of River Ganga or
its tributaries which retains the water in its natural channel, when there is the greatest flow of water;

(t) "River Bed Farming” includes seasonal agriculture or farming on the River Bed of River Ganga or its tributaries
during low flows of water;

(u)’River Ganga” means the entire length of six head-streams in the State of Uttarakhand namely, Rivers Alakananda,
Dhauli Ganga, Nandakini, Pinder, Mandakini and Bhagirathi starting from their originating glaciers up to their respective
confluences at Vishnu Prayag, Nand Prayag, Karn Prayag, Rudra Prayag, and Dev Prayag as also the main stem of the
river thereafter up to Ganga Sagar including Prayag Raj and includes all its tributaries;

(v) “rubbish” means ashes, broken brick, mortar, broken glass, dust or refuse of any kind and includes filth;

(w) “’sand mining” means large scale removal of river sand from the dried channel belt, flood plain or a part of River
Ganga or its tributaries;

(x) “sewage effluent” means effluent from any sewerage system or sewage disposal works and includes sewage from
open drains;

(y) ’sewerage scheme” means any scheme which a local authority may introduce for removal of sewage by flushing with
water through underground closed sewers;

(z) “Schedule” means Schedule appended to this Order;

(za) “specified District” means an area of every District abutting the River Ganga, being within a radius of fifteen
kilometers of the Ganga River Bank or its tributaries in the States of Himachal Pradesh, Uttarakhand, Uttar Pradesh,
Madhya Pradesh, Chhattisgarh, Bihar, Jharkhand, Haryana, Rajasthan, West Bengal and the National Capital Territory of
Delhi and such other States, having major tributaries of the River Ganga as referred to in this Order;

(zb) “State Ganga Committee”” means the State Ganga Rejuvenation, Protection and Management Committee constituted
under this Order for each of the States mentioned in paragraph 2.

(zc) State Ganga River Conservation Authority means an authority earlier constituted in each State under the Act as
follows, namely:-

(i) the Bihar State Ganga River Conservation Authority constituted by the notification of the Government of India
in the Ministry of Environment and Forests number S.0287 (E), dated 8" February 2010;

(i) the Jharkhand State Ganga River Conservation Authority constituted by the notification of the Government of
India in the Ministry of Environment and Forests number S.02495(E), dated 30" September 2009;

37



26 THE GAZETTE OF 1[@@155XTRAORDINARY [PART II—SEC. 3(ii)]

(iii) the Uttarakhand State Ganga River Conservation Authority constituted by the notification of the Government of
India in the Ministry of Environment and Forests number S.0 1111 (E), dated 30™ September 2009;

(iv) the Uttar Pradesh State Ganga River Conservation Authority constituted by the notification of the Government
of India in the Ministry of Environment and Forests number S.02493 (E), dated 30" September 2009; and

(v) the West Bengal State Ganga River Conservation Authority constituted by the notification of the Government of
India in the Ministry of Environment and Forests number S.02494 (E), dated 30" September 2009.

(zd) “’stream” includes river, water course (whether flowing or for the time being dry), inland water (whether natural or
artificial ) and sub-terrain waters;

(ze) “tributaries of River Ganga” means those rivers or streams which flow into River Ganga and includes Yamuna
River, Son River, Mahananda River, Kosi River, Gandak River, Ghaghara River and Mahakali River and their tributaries
or such other rivers which National Council for Rejuvenation Protection and Management of River Ganga may, by
notification, specify for the purposes of this Order.

2. The words and expressions used herein and not defined but defined in the Environment (Protection) Act, 1986 (29 of
1986) shall have the meanings respectively assigned to them in the Act.

4. Principles to be followed for rejuvenation, protection and management of River Ganga. — (1) The following
principles shall be followed in taking measures for the rejuvenation, protection and management of River Ganga,
namely:-

(1) the River Ganga shall be managed as a single system;

(i) the restoration and maintenance of the chemical, physical, and biological quality of the waters of River Ganga
shall be achieved in a time bound manner;

(iii) the River Ganga shall be managed in an ecologically sustainable manner;
(iv) the continuity of flow in the River Ganga shall be maintained without altering the natural seasonal variations;

(v) the longitudinal, lateral and vertical dimensions (connectivities) of River Ganga shall be incorporated into
river management processes and practices;

(vi) the integral relationship between the surface flow and sub-surface water (ground water) shall be restored and
maintained;

(vii) the lost natural vegetation in catchment area shall be regenerated and maintained;
(viii) the aquatic and riparian biodiversity in River Ganga Basin shall be regenerated and conserved;

(ix) the bank of River Ganga and its flood plain shall be construction free Zone to reduce pollution sources,
pressures and to maintain its natural ground water recharge functions;

(x) the public participation in rejuvenation, protection and management,revision and enforcement of any
regulation, standard, effluent limitation plan, or programme for rejuvenation, protection and management
shallbe encouraged and made an integral part of processes and practices of

River Ganga rejuvenation, protection and management.

(2)National Mission for Clean Ganga may, having regard to the needs of the people of the country, advances in
technology and socio economic conditions of the people and to preserve the rich heritage of national composite culture,
specify additional principles in addition to the principles specified under sub-paragraph (1).

5.Ecological flow of water in River Ganga to be maintained. — (1) Every State Government, shall endeavor to ensure
that uninterrupted flows of water are maintained at all times in River Ganga as required under clause (iv) of paragraph

(CF

(2) Every State Government shall also endeavor to maintain adequate flow of water in River Ganga in different seasons
to enable River Ganga to sustain its ecological integrity and to achieve the goal, all concerned authorities shall take
suitable actions in a time bound manner.

(3) For the purposes of this paragraph, the average flow of water shall be determined by such Hydrology Observation
Stations at such points of the River Ganga, as may be specified by the National Mission for Clean Ganga:

Provided that the average flow of water in River Ganga may, having regard to ecology, be determined by the National
Mission for Clean Ganga for different points of River Ganga.
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6. Prevention, control and abatement of environmental pollution in River Ganga and its tributaries.- (1) No person
shall discharge, directly or indirectly, any untreated or treated sewage or sewage sludge into the River Ganga or its
tributaries or its banks:

Provided that where a local authority does not have, on the date of commencement of this Order, sewerage scheme or
infrastructure for collection, storage, transportation and disposal of sewage or sewage sludge or such infrastructure is not
functional on the said date in an area abutting the River Ganga or its tributaries, every such local authority shall, within a
period, specified by National Mission for Clean Ganga from the date of commencement of this Order, develop such
infrastructure or make such infrastructure functional, as the case may be, for collection, storage, transportation and
disposal of sewage in the territorial area of the local authority.

(2) No person shall discharge, directly or indirectly, any untreated or treated trade effluent and industrial waste, bio-
medical waste, or other hazardous substance into the River Ganga or its tributaries or on their banks:

Provided further that where an industry or industrial area management does not have, on the date of commencement of
this Order, industrial effluent treatment scheme or infrastructure for collection, storage, transportation and disposal of
trade effluents industrial waste, bio-medical waste, or other hazardous substance, etc. or such infrastructure is not
functional on the said date in an area abutting the River Ganga or its tributaries, every such industry or industrial area
management shall, within a period so specified by the National Mission for Clean Ganga from the date of
commencement of this Order, develop such infrastructure or make such infrastructure functional, as the case may be, for
collection, storage, transportation and disposal of trade effluent and industrial waste, bio-medical waste, or other
hazardous substance in the jurisdiction of the industry or industrial area management.

(3) No person shall construct any structure, whether permanent or temporary for residential or commercial or industrial
or any other purposes in the River Ganga, Bank of River Ganga or its tributaries or active flood plain area of River
Ganga or its tributaries:

Provided that in exceptional circumstances like natural calamities or religious events at traditional locations, temporary
structures can be raised after prior permission of the National Mission for Clean Ganga acting through the State Ganga
Committee and the District Ganga Committee:

Provided further that in case any such construction has been completed, before the commencement of this Order, in the
River Bank of River Ganga or its tributaries or active flood plain area of River Ganga or its tributaries, the National
Mission for Clean Ganga shall review such constructions so as to examine as to whether such constructions are causing
interruption in the continuous flow of water or pollution in River Ganga or its tributaries, and if that be so, it shall cause
for removing them.

(4) No person shall do any act or carry on any project or process or activity which, notwithstanding whether such act has
been mentioned in this Order or not, has the effect of causing pollution in the River Ganga.

(5) It shall be the duty of the National Mission for Clean Ganga, every Specified State Ganga Committee or specified
District Ganga Protection Committee, local authority and all other authorities and persons to disseminate widely and
bring to public notice, using various means, information captured in reports and the aforesaid measures in the local
language in every village, town, city and other areas abutting River Ganga and its tributaries.

7. Emergency measures in case of pollution of River Ganga or its tributaries --- If any poisonous, noxious or
polluting matter is present or has entered into the River Ganga due to any accident or other unforeseen act or event, and it
is necessary or expedient to take immediate action, the National Mission for Clean Ganga shall take immediate action for
carrying out such operations or direct for carrying out such operations by the specified State Ganga Committee or
specified District Ganga Committee or local authority or any other authority or Board or Corporation, as it may consider
necessary for all or any of the following purposes, namely; -

(a)the manner of removing the matter from River Ganga and disposing it off in such a manner as it may specify, as also,
for carrying out such operations as is considered appropriate for mitigation or removal of any pollution caused by such
matter;

(b) issuing directions restraining or prohibiting any person concerned from discharging any poisonous, noxious or
polluting matter in the River Ganga;

(c) undertaking any additional work or functions as may be necessary to address such emergency.

8. Power to issue directions. - The National Mission for Clean Ganga shall, in the exercise of its powers and
performance or its functions under this Order, issue such directions in writing as it may consider necessary for abatement
of pollution and rejuvenation, protection and management of the River Ganga to the concerned authority or local
authority or other authorities or Board or Corporation or person and they shall be bound to comply with such directions.

9. Ganga safety audit.- Every District Ganga Committee shall cause the Ganga safety audit to be carried out by such
Ganga Safety Auditors within such time frame and in accordance with such protocols as may be specified by the
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National Mission for Clean Ganga for the area of the River Ganga abutting such district and forward the copy of the
report of such safety audit along with remedial action taken thereon to the concerned State Ganga Committee and the
National Mission for Clean Ganga, which shall take appropriate action thereon, if required.

10. Pollution in River Ganga and its tributaries to be monitored.- (1) The pollution in River Ganga and its tributaries
shall be monitored by the National Mission for Clean Ganga on its own or by directions through various State and
Central Government agencies by use of satellite imagery and other remote sensing technologies as well as physical
stations, online monitoring and independent agencies at a periodicity to be specified by it.

(2) Notwithstanding the provisions of sub-paragraph (1), the Central Government may assign the function of monitoring
of pollution in River Ganga and its tributaries to any other agency or body or direct, having regard to advances in
technology, to monitor the aforesaid pollution in River Ganga and its tributaries by adopting any other technique or
method, as may be specified in the direction.

11. Constitution of National Council for Rejuvenation, Protection and Management of River Ganga. - With effect
from the date of commencement of this Order, there shall be constituted an authority by the name to be called the
National Council for Rejuvenation, Protection and Management of River Ganga, (hereinafter in this Order called as the
National Ganga Council) for the purposes of the Act and to exercise powers and discharge functions as specified in this
Order and the Act.

12.Composition of National Ganga Council.-The National Ganga Council shall consist of the following members,
namely:-

(a)Prime Minister -Chairperson ,ex-officio

(b) Union Minister for Water Resources,
River Development and Ganga Rejuvenation - Vice-Chairperson, ex-officio

(c)Union Minister for Environment, Forests

and Climate Change - Member, ex-officio;
(d)Union Minister for Finance - Member, ex-officio;
(e)Union Minister for Urban Development - Member, ex-officio;
(f) Union Minister for Power - Member, ex-officio;
(g)Union Minister for Science and Technology - Member, ex-officio;
(h)Union Minister for Rural Development - Member, ex-officio;

(i)Union Minister for Drinking Water and Sanitation - Member, ex-officio;

(j) Union Minister for Shipping - Member, ex-officio;
(k) Union Minister of State for Tourism - Member, ex-officio;
(1) Vice Chairman, NITI Aayog - Member, ex-officio;
(m)Chief Minister, Bihar - Member, ex-officio;
(n) Chief Minister, Jharkhand - Member, ex-officio;
(0) Chief Minister, Uttarakhand - Member, ex-officio;
(p) Chief Minister, Uttar Pradesh - Member, ex-officio;
(q) Chief Minister, West Bengal - Member, ex-officio;

(r) Secretary, Ministry of Water Resources,
River Development and Ganga Rejuvenation - Member, ex-officio;

(s)Director General, National Mission for

Clean Ganga — Member Secretary, ex-officio.

(2) The National Ganga Council may co-opt one or more Chief Ministers from the States not represented in the National
Ganga Council having major tributaries of River Ganga, which are likely to affect the water quality in the River Ganga,
as Member.

(3) The National Ganga Council may also co-opt one or more Union Ministers, if it considers necessary, as Member.

(4) The National Ganga Council may consult experts and expert organisations or institutions in the field of river
rejuvenation, river ecology and river management, hydrology, environmental engineering, social mobilisation and other
relevant fields.

(5) The Headquarter of the National Ganga Council shall be at New Delhi or at such other place as it may decide.
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(6) The National Ganga Council shall have its Secretariat in the National Mission for Clean Ganga.

(7) The Central Government in the Ministry of Water Resources, River Development and Ganga Rejuvenation shall
serve as the nodal Ministry.

13. Dissolution of National Ganga River Basin Authority --- (1) On and from the date of constitution of the National
Ganga Council in paragraph 11, the National Ganga River Basin Authority constituted by Notification of the Ministry of
Water Resources, River Development and Ganga Rejuvenation, number S.0 2539 (E), dated the 29™ September 2014
shall stand dissolved.

(2) All things done or omitted to be done or actions taken or any money spent or authorised to be spent by the National
Ganga River Basin Authority before such dissolution shall be deemed to have been done or taken under the
corresponding provisions of this Order.

14.Superintendence, direction and control of management of River Ganga to vest in National Ganga Council.-
The National Ganga Council shall, notwithstanding anything contained in this Order, be overall responsible for the
superintendence, direction, development and control of River Ganga and the entire River Basin (including financial and
administrative matters) for the protection, prevention, control and abatement of environmental pollution in River Ganga
and its rejuvenation to its natural and pristine condition and to ensure continuous adequate flow of water in the River
Ganga and for matters connected therewith.

15. Jurisdiction of National Ganga Council.- The jurisdiction of the National Ganga Council shall extend to the areas
mentioned in paragraph 2.

16. Meetings of National Ganga Council.- (1) National Ganga Council may regulate its own procedure for transacting
its business including its meetings.

(2) The Chairperson of the National Ganga Council shall preside over its meetings and in his absence, its Vice-
Chairperson shall, preside over the meetings of the National Ganga Council and conduct its business.

(3) The Vice-Chairperson shall have the power to take decisions necessary for the National Ganga Council to achieve its
objectives, in between the conduct of the two meetings of the Council subject to ratification in the next meeting.

(4) The National Ganga Council shall meet at least once every year or more as it may deem necessary.

17. Constitution of Empowered Task Force on River Ganga as authority.- (1) With effect from the date of
commencement of this Order, there shall be constituted an authority by the name to be called the Empowered Task Force
on River Ganga for the purposes of the Act and to exercise powers and discharge functions as specified in this Order
and the Act.

(2) The Empowered Task Force on River Ganga shall consist of the following members, namely:-

(a)Union Minister for Water Resources,
River Development and Ganga Rejuvenation - Chairperson, ex-officio;

(b) Union Minister of State for Water Resources,
River Development and Ganga Rejuvenation - Vice-Chairperson, ex-officio;

(c)Secretary in the Ministry of Water Resources,
River Development and Ganga Rejuvenation - Member, ex-officio

(d) Secretary in the Ministry of Finance

(Department of Expenditure) - Member, ex-officio;
(e) Chief Executive Officer, Niti Ayog - Member, ex-officio;
(f) Chief Secretary, State of Uttrakhand - Member, ex-officio;
(g) Chief Secretary, State of Uttar Pradesh - Member, ex-officio;
(h)Chief Secretary, State of Bihar - Member, ex-officio;
(i) Chief Secretary, State of Jharkhand - Member, ex-officio;
() Chief Secretary, State of West Bengal - Member, ex-officio;
(k) Director General , National Mission for Clean Ganga - Member-Secretary

(3) The Empowered Task Force on River Ganga may also co-opt one or more Secretary in the Union Ministries or the
Chief Secretary of any other State concerned, if it considers necessary, as member

(4) The Empowered Task Force on River Ganga shall meet at least once every three months or more as it may deem
necessary.
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(5) The administrative and technical support to the Empowered Task Force on River Ganga shall be provided by the
Central Government in the Ministry of Water Resources, River Development and Ganga Rejuvenation which shall be the
nodal Ministry for the purposes of such administrative and technical support.

18. Functions and powers of Empowered Task Force on River Ganga. —

(1) The Empowered Task Force on River Ganga shall co-ordinate and advise on matters relating to rejuvenation,
protection and management of River Ganga and its tributaries.

(2) In particular and without prejudice to the generality of the provisions of sub-paragraph (1), the functions and powers
of the Empowered Task Force on River Ganga may include measures with respect to all or any of the following matters
in rejuvenation, protection and management of River Ganga, namely:-

(a) ensuring that the Ministries, Departments and State Governments concerned have -
i) an action plan with specific activities, milestones, and timelines for
achievement of the objective of rejuvenation and protection of River Ganga;
(i1) a mechanism for monitoring implementation of its action plans;

(b) co-ordination amongst the Ministries and Departments and State Governments concerned for implementation of its
action plans in a time bound manner;

(c) to monitor the implementation process, address bottlenecks, suggest and take such decisions as may be necessary to
ensure speedy implementation;

(d) all projects under the ambit of Namami Gange including ongoing projects funded domestically and through external
assistance;

(e) discharge of such other functions or exercise of such powers as may be considered necessary for achievement of the
objective of rejuvenation, protection and management of River Ganga or as may be assigned to it by the Central
Government or specified by the National Ganga Council;

19. Approval for projects exceeding value of rupees one thousand crore.-

(1) The Empowered Task Force on River Ganga shall be responsible for the approval of every project exceeding a
value of rupees one thousand crore, as amended from time to time.

(2) The Empowered Task Force on River Ganga may constitute a sub-committee of officials amongst its members
for the purpose of sub-paragraph (1)

20. Constitution and Composition of Specified State Ganga Rejuvenation, Protection and Management
Committees as authorities.— With effect from the date of commencement of this Order, these shall be constituted, in
each State as specified in paragraph 2, an authority to be called the State Ganga Rejuvenation, Protection and
Management Committee, which shall consist of a Chairperson and other members as specified in the Schedule to
exercise powers and discharge functions as specified in this Order and the Act.

21. Meetings of State Ganga Committee. — (1) Every State Ganga Committee may regulate its own procedure for
transacting its business including its meetings.

(2)Every State Ganga Committee shall convene its meetings at least once in every three months’ time.

(3) The Chairperson of the State Ganga Committee shall preside over its meetings and in his absence, the said
Committee shall elect its Vice-Chairperson who shall, preside over the meetings of the State Ganga Committee and
conduct its business.

22. Superintendence, direction and control over Committee.- The superintendence, direction and control of the
District Ganga Committees shall, notwithstanding anything contained in this Order, vest in the State Ganga Committee,
for the purposes of rejuvenation, protection, prevention, control and abatement of environmental pollution in River
Ganga and its tributaries so as to rejuvenate the River Ganga to its natural and pristine condition and ensure continuous
and adequate flow of water in River Ganga and for protection and management of River Ganga in the States concerned.

23. Decisions of State Ganga Committee to be binding.- The decision taken at the meetings of the State Ganga
Committee shall, notwithstanding anything contained in this Order, be binding upon every District Ganga Committee
and every local authority or other authority or Board or person referred to in such decision and they shall comply with the
decisions of the State Ganga Committee.

24. Powers, duties and functions of State Ganga Committees.— (1) Every State Ganga Committee shall, subject to the
provisions of the Act and rules made or directions issued thereunder, have the power to take all such measures, including
those in paragraphs 6, 7 and 8, as it deems necessary or expedient for effective abatement of pollution and conservation
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of the River Ganga and for implementing the decisions or directions of the National Ganga Council and National Mission
for Clean Ganga.

(2) The State Ganga Committee shall implement various programmes and projects of the National Ganga Council and
National Mission for Clean Ganga.

(3) In particular and without prejudice to the generality of the provisions of sub-paragraphs (1) and (2), such measures
may include all or any of the following matters, namely:-

(a) coordination and implementation of the conservation activities relating to River Ganga including augmentation of
sewerage infrastructure, catchment area treatment, protection of flood plains, creating public awareness and such other
measures at the State level and regulation of activities aimed at the prevention, control and abatement of pollution in the
River Ganga to maintain its water quality, and to take such other measures relevant to river ecology and management in
the State concerned;

(b) implementation of the river basin management plan in the concerned State;
(c) maintenance of minimum ecological flows in the River Ganga in the concerned State and actions thereon;

(d) entry and inspection under section 10 and power to take sample under section 11 of the Act for the purpose of
exercising and performing its functions under this Order.

(4) The State Ganga Committee shall undertake all the emergency measures mentioned in paragraph 7.
(5) The State Ganga Committee shall have the powers to issue directions under section 5 of the Act.

(6) The powers and functions of the State Ganga Committee shall be without prejudice to any of the powers conferred
upon the State Government under any Central or State Act, being not inconsistent with the provisions of the Act.

25. Monitoring execution of plans and programmes of District Ganga Committees.- Every State Ganga Committee
shall monitor the execution of plans, programmes, and projects of all their District Ganga Protection Committees and
those of other authorities and submit progress in respect thereof to the National Mission for Clean Ganga.

26. Preparation of consolidated reports of all District Ganga Committees and taking remedial measures in
respect thereof.- (1) Every State Ganga Committee shall prepare a consolidated report of all District Ganga Protection
Committees, local authorities or other authorities or Board or Corporation or person for every quarter indicating therein
in respect of each specified District abutting River Ganga and its tributaries, ----

(a) the status of the plans being executed and measures taken by them and any other activity relating to the health of
River Ganga and its tributaries;

(b) the quality of water in River Ganga and its tributaries in each specified District and remedial action in respect thereof;
(c) any interruption of flow in the River Ganga in each specified District and reasons therefor;

(d) remedial measures taken on the complaints made to the District Ganga Committee or local authorities or other
authorities;

(e) adverse report as reported by Ganga safety auditors in each specified District;
(f) any other information relevant to the health of River Ganga and its tributaries.

(2) The report referred to in sub-paragraph (1) shall be submitted within one month at the end of each year to the State
Ganga Committee and National Mission for Clean Ganga along with remedial action thereof.

27. Conducting of Ganga safety audit and submission of such audit reports by State Ganga Committees.- (1) It
shall be the duty of the State Ganga Committees to conduct or causes to be conducted, through the District Ganga
Committees, the Ganga safety audit and submit report of the Ganga safety audit to the National Mission for Clean Ganga
along with the remedial action taken thereon and also make available the same in public domain and exhibit the same at
its website.

(2) The Ganga safety audit shall include such particulars and be done at such intervals (save as otherwise provided in this
Order) and in such manner as may be specified, by notification, by the National Mission for Clean Ganga.

28. State Ganga Committee to be nodal agency.- The State Ganga Committee shall be the State-wide nodal agency in
the State for the implementation of the provisions of this Order and for effective abatement of pollution and rejuvenation,
protection and management of the River Ganga and its tributaries.

29. State Ganga Committees to be bound by direction of National Ganga Council and National Mission for Clean
Ganga.- Every State Ganga Committee, without prejudice to the foregoing provisions of this Order, shall, in exercise of
its powers or the performance of its functions under this Order, be bound by the decisions or such directions (including
those relating to technical and administrative matters) as the National Ganga Council and the National Mission for Clean
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Ganga may give in writing to it from time to time for abatement of pollution and rejuvenation, protection and
management of the River Ganga.

30. Dissolution of State Ganga River Conservation Authorities and State Executive Committees.- (1) With effect
from the date of constitution of the State Ganga Committees, the respective State Ganga River Conservation Authorities
and the respective State Executive Committees constituted before the commencement of this Order shall stand dissolved.

(2)All things done or omitted to be done or actions taken or any money spent or authorised to be spent by the authorities
and committees under sub-paragraph (1) before such dissolution shall be deemed to have been done or taken under the
corresponding provisions of this Order.

31. Constitution of National Mission for Clean Ganga as an authority.-(1) With effect from the date of
commencement of this Order, the National Mission for Clean Ganga, a society registered under the Societies Registration
Act, 1860 (21 of 1860), shall be an authority constituted under the Act, by the same name for the purposes of the Act
and to exercise powers and discharge functions as specified under this Order and the Act and the rules made or directions
issued thereunder.

(2) The composition of the National Mission for Clean Ganga shall be as specified in paragraph 35.

32. Area of operation of National Mission for Clean Ganga.- The area of operation of the National Mission for Clean
Ganga shall be the areas mentioned in paragraph 2.

33. National Mission for Clean Ganga to be nodal agency.- The National Mission for Clean Ganga shall be the nodal
agency for the nationwide implementation of the provisions of this Order and for effective abatement of pollution and
rejuvenation, protection and management of the River Ganga and its tributaries.

34. National Mission for Clean Ganga to be an empowered organization.- The National Mission for Clean Ganga
shall be an empowered organisation with two tier management having administrative, appraisal and approval powers and
duties, functions and powers as specified in this Order.

35. Composition of National Mission for Clean Ganga.- The National Mission for Clean Ganga shall have a two-tier
management structure and it shall comprise of the Governing Council and the Executive Committee.

(1)  The Governing Council shall consist of the following members, namely:-

(a) Director General of National Mission for Clean Ganga Chairman, ex-officio
(b) | Joint Secretary, Ministry of Water Resources, River Development and Ganga | Member, ex-officio
Rejuvenation
() Joint Secretary, Ministry of Urban Development Member, ex-officio
(d) Joint Secretary, Ministry of Environment, Forests and Climate Change Member, ex-officio
(e) Joint Secretary, Department of Expenditure Member, ex-officio
®) Representative of NITI Aayog (not below Joint Secretary) Member, ex-officio
(2) Chairman, Central Pollution Control Board Member, ex-officio
(h) Principal Secretary, Urban Development, Government of Bihar Member, ex-officio
i) Principal Secretary, Urban Development, Government of Jharkhand Member, ex-officio
Q) Principal Secretary, Urban Development, Government of Uttar Pradesh Member, ex-officio
(k) | Principal Secretary, Peyjal, Government of Uttarakhand Member, ex-officio
@ Principal Secretary, Urban Development, Government of West Bengal Member, ex-officio
(m) | Executive Director(Deputy Director General), National Mission for Clean Ganga Member, ex-officio
(n) Executive Director (Technical),National Mission for Clean Ganga Member, ex-officio
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(0) Executive Director (Finance), National Mission for Clean Ganga Member, ex-officio
() Executive Director (Projects), National Mission for Clean Ganga Member, ex-officio
Q) Executive Director(Administration), National Mission for Clean Ganga Member- Secretary.

(2)  The Executive Committee constituted out of the Governing Council, shall consist of the following members,
namely:-

(a) Director General, National Mission for Clean Ganga — Chairperson, ex-officio;
(b) Joint Secretary, Department of Expenditure — Member, ex-officio;
(c) Representative of NITI Aayog (not below Joint Secretary) — Member, ex-officio;

(d) Principal Secretary of the State concerned — Member, ex-officio;
(e) Executive Director (Deputy Director General)

National Mission for Clean Ganga — Member, ex-officio;
(f) Executive Director (Finance)

National Mission for Clean Ganga — Member, ex-officio;
(g) Executive Director (Technical)

National Mission for Clean Ganga — Member, ex-officio;
(h) Executive Director (Projects)

National Mission for Clean Ganga — Member, ex-officio;
(i) Executive Director (Administration)

National Mission for Clean Ganga — Member, ex-officio;

3) The Director General, National Mission for Clean Ganga may, if he considers necessary, may associate with the

Executive Committee, any other member from the Governing Council.

“) The Governing Council may constitute a sub-committee from out of its members and also by associating some
technical experts for appraisal of the projects.

®)) The representative of the State concerned shall also be one of the members of sub-committee.
6) Half of the members of the Governing Council shall form the quorum.

36. (1) All approvals up to one thousand crores rupees shall be granted by the Executive Committee and it shall
report to the Governing Council at least once in three months.

(2) The Sub-Committee of the Governing Council shall appraise the project only after completion of Third Party
Appraisal of the project by technical experts or consortium of recognized institutes or Indian Institutes of Technology, as
the case may be.

(3) The Third Party Appraisal shall be for all projects irrespective of their value.
37. Appointment of Director General and Executive Directors of National Mission for Clean Ganga.-

(1) Director General, National Mission for Clean Ganga shall be appointed by the Central Government who shall be
equivalent to the rank of Additional Secretary or Secretary to the Government of India and his terms and
conditions of services shall be determined by Central Government.

(2) The Executive Director (Finance) shall be appointed on deputation from any of the organised accounts services
in the Central Government in the rank equivalent to Joint Secretary to Government of India in accordance with
the recruitment rules of the said services.

(3) National Mission for Clean Ganga shall have at least one position for each of the Executive Directors in the rank
of Joint Secretary to Government of India.

(4) One of the Executive Directors shall be designated as Deputy Director General of the National Mission for
Clean Ganga and he shall be appointed by the Central Government.

(5) None of the nominated members of the Executive Committee shall be below the rank of Joint Secretary in
Government of India.

38. Duty of National Mission for Clean Ganga.- It shall be the duty of the National Mission for Clean Ganga to -

(i) follow the principles laid down in paragraph 4
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(i) comply with the decisions and directions of the National Ganga Council and implement the Ganga Basin
Management Plan approved by it;

(iii) co-ordinate all activities for rejuvenation and protection of River Ganga in a time bound manner as directed by the
National Ganga Council;

(iv) do all other acts or abstain from doing certain act which may be necessary for rejuvenation and protection of River
Ganga and its tributaries.

39. Functions of National Mission for Clean Ganga.- (1) Without prejudice to the provisions of this Order, the
National Mission for Clean Ganga shall identify or cause to be identified -

(a) the specific threats to the River Ganga in areas in each village and town of such specified District abutting River
Ganga and its tributaries, including sewerage and industrial waste, cremation and burial of corpses and disposal
of animal carcasses, and threats from commercial, recreational and religious activities;

(b) the type of measures required to address such threat in each village and town of all districts abutting River
Ganga and its tributaries;

(c) the specific areas where such remedial actions are required to be taken for rejuvenation and protection of River
Ganga and its tributaries.

(d) the measures which may be necessary for reuse of treated water and enter in to Memorandum of Understanding
in this regard with the Ministries of the Central Government like Railways, Power, Petroleum and Natural Gas
etc., State Governments, autonomous bodies at the Central and State level, recognized Institutes and
organizations which the National Mission for Clean Ganga may deem fit.

(2) The National Mission for Clean Ganga shall make or cause to make the River Ganga Basin Management Plan along
with cost, timelines and allocation of responsibilities, among other things, for rejuvenation and protection of River Ganga
and its tributaries in each village and town of specified District abutting River Ganga and its tributaries and execute
projects there for.

(3) The National Mission for Clean Ganga shall -----

(a) cause to be determined the magnitude of ecological flows in the River Ganga and its tributaries required to be
maintained at different points in different areas at all times with the aim of ensuring water quality and
environmentally sustainable rejuvenation, protection and management of River Ganga and its tributaries and
notifying the same and take or direct all such measures necessary to maintain adequate ecological flows;

(b) cause to be identified places where the environmental flow of water of River Ganga has been modified and take
measures for correction thereof to maintain the continuous flow of water for rejuvenation, protection and
management of River Ganga and its tributaries;

(c) identify places of discontinuity of water in River Ganga and its tributaries due to engineered diversion of water
or storage of water or by any other means and execute plans in respect thereof or take remedial action therefor;

(d) devise a system to be put in place for continuous monitoring of flow of water and pollution levels in River
Ganga and its tributaries;

(e) take all such measures which may be necessary to give effect to the decisions of the National Ganga Council so
as to maintain adequate ecological flows in the River Ganga and tributaries;

(f) render assistance or cause them to be rendered by any agency for preparation of detailed project reports or
execution of projects for abatement of pollution and rejuvenation, protection and management of the River
Ganga and its tributaries to the State Governments, the State Ganga Committees, District Ganga Committees or
local authorities or any person or body, any authority, Board or Corporation;

(g) set up or facilitate setting up or designate and direct one or more existing centers to research, develop and
disseminate knowledge base and analytical tools on abatement of pollution and rejuvenation, protection and
management of River Ganga and its tributaries;

(h) take any other measures which may be necessary for continuous flow of water and abatement of pollution in
River Ganga and its tributaries

(4)The National Mission for Clean Ganga shall take all such other emergency measures as outlined in paragraph 7.

40. Establishment of River Ganga Monitoring Centres at suitable locations along River Ganga and its
tributaries.- The National Mission for Clean Ganga may identify the places in the River Ganga Basin and establish at
such places or designate any existing laboratory or station or institute as Centres to be called the “River Ganga
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Monitoring Centre” for monitoring amongst other things, continuous flow of water and pollution levels as required under
this Order and such Centre shall report immediately to the National Mission for Clean Ganga for taking remedial action
therefor.

41. Powers of National Mission for Clean Ganga.- (1) The National Mission for Clean Ganga being the national
agency charged with the role, responsibility and powers to facilitate the task of rejuvenation, protection and management
of River Ganga and its tributaries, under the supervision and direction of the National Ganga Council, shall recommend
to the National Ganga Council or Central Government for issuing directions or issue directions itself, to the State Ganga
Committees or District Ganga Committees or local authority or any other authority or any person, institution, consortium
or agency, as it may decide, for the rejuvenation, protection and management of River Ganga and have the power to take
all such measures and discharge such functions as it may deem necessary or expedient for prevention, control and
abatement of environmental pollution in River Ganga and its tributaries so as to rejuvenate the River Ganga to its natural
and pristine condition and ensure continuous and adequate flow of water in River Ganga and for protection and
management of River Ganga and for matters connected therewith.

(2) In particular and without prejudice to the generality of the provisions of sub-paragraph (1), and save as otherwise
provided in this Order, such directions may include all or any of the following matters in the management of River
Ganga, namely:-

(a) fulfillment of the functions mentioned in paragraph 55 in accordance with the principles in paragraph 4;

(b) formulate, with the approval of the Central Government, the National policy for effective abatement of pollution and
rejuvenation, protection and management of River Ganga;

(c) enter into memorandum of understanding, with the approval of the Central Government, with any country or foreign
agency for effective implementation of the River Ganga Basin Management Plan for rejuvenation, protection, prevention,
control and abatement of pollution in the River Ganga and its tributaries;

(d) approve, with or without modifications, the River Ganga Basin Management Plan and direct amendments, if any, to
be made therein;

(e) supervise and review the progress reports, and issue directions to the State Ganga Committees, District Ganga
Committees or local authorities and other authorities in the implementation of the River Ganga Basin Management Plan
and any other matter connected with affairs of the River Ganga and its tributaries;

(f) approve the planning, financing and execution of programmes for abatement of pollution in the River Ganga including
augmentation of sewerage and effluent treatment infrastructure, catchment area treatment, protection of flood plains,
creating public awareness, conservation of aquatic and riparian life and biodiversity and such other measures for
promoting environmentally sustainable river rejuvenation;

(g) coordination, monitoring and review of the implementation of various programmes or activities taken up for
prevention, control and abatement of pollution and protection and management in the River Ganga and its tributaries;

(h) direct any person or authority to take measures for restoration of river ecology and management in the River Ganga
Basin States;

(i) recommend to the Central Government, for creation of special purpose vehicles (whether as a company under the
companies Act, 2013(18 of 2013) or Societies Registration Act, 1860 (21 of 1860) or a Trust under the Indian Trust Act,
1882 (2 of 1882)), as may be considered appropriate, for implementation of this Order and for the purposes of the Act;

(j) take such measures as may be necessary for the better co-ordination of policy and action to ensure effective
prevention, control and abatement of pollution, rejuvenation and protection and management in the River Ganga and its
tributaries;

(k) issue such directions to any person or authority, as it may consider necessary, for proper or prompt execution of the
projects or cancel such projects or stop release of funds or direct refund of amount already released and assign the same
to any other person or authority or Board or Corporation for prompt execution thereof;

(1) direct any person or authority to maintain such books of account or other documents, without prejudice to any law for
the time being in force, as may be specified by the National Mission for Clean Ganga;

(m) take such other measures which may be necessary for achievement of prevention, control and abatement of pollution,
rejuvenation and protection and management in the River Ganga and its tributaries;

(3)The National Mission for Clean Ganga shall have the power to issue directions mentioned under section 5 of the Act.

(4)The National Mission for Clean Ganga may evolve an appropriate mechanism for implementation of its decisions and
the decisions of the National Ganga Council.
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42. Giving of prior approval in certain matters.- Every person, the State Ganga Committees, District Ganga Protection
Committees, local authorities and other authorities shall obtain prior approval of the National Mission for Clean Ganga,
on the following matters, relating to River Ganga and any area abutting River Ganga or its tributaries, if required to
implement the decisions of the National Ganga Council, namely:-

(a) engineered diversion and storage of water in River Ganga without affecting the flow of water downstream of the
River Ganga;

(b) construction of bridges and associated roads and embankments over the River Ganga or at its River Bank or its flood
plain area;

(c) construction of Ghats or extension of any existing Ghat;
(d) construction of jetties;

(e) construction of permanent hydraulic structures for storage or diversion or control of waters or channelisation of River
Ganga or its tributaries;

(f) deforestation of hill slopes and notified forest and other eco-sensitive areas;

(g) any other activity which contravenes the principles laid out in paragraph 4 which the National Mission for Clean
Ganga may specify.

43. Financial framework.- (1) The budgetary allocation shall be utilised by the National Mission for Clean Ganga for
meeting expenses in connection with the discharge of its functions, objects and purposes and establishment expenditure:
Provided that the money received by way of grants, loans and borrowings shall be expended for the specific purpose for
which such grants, loans and borrowings have been received.

(2) The National Mission for Clean Ganga shall maintain proper accounts and other relevant records and prepare an
annual expenditure statement.

(3)The audit of National Mission for Clean Ganga accounts shall be done by the Comptroller and Auditor-General of
India and after completion of annual audit, the audit agency shall furnish annual audit certificate.

(4)The affairs of National Mission for Clean Ganga shall be subject to the control of Central Vigilance Commission and
there shall be a Vigilance Officer to look after vigilance related matters.

(5) The annual expenditure statement with the audit report shall be forwarded annually to the Empowered Task Force,
and the Central Government for being laid before each House of Parliament.

44. Engagement of legal experts.- The National Mission for Clean Ganga shall have proper legal set up for which it
may engage legal experts, consultants and legal firms as may be necessary for advising it on legal matters and providing
support for discharging its duties.

45. Scrutiny of reports.- All the reports relating to its activities and reports received from the State Ganga Committees,
District Ganga Committees, local authority, Board, Corporation or any person shall be scrutinised by the National
Mission for Clean Ganga and placed by it along with its views on the matters mentioned in such report before the
National Ganga Council for soliciting its guidance thereon, if required.

46. Consolidated report of Ganga Safety audit.- The National Mission for Clean Ganga shall prepare and submit a
consolidated report of the Ganga safety audits of River Ganga to the National Ganga Council along with the remedial
action taken thereon and also make available the same in public domain and exhibit the same at its website.

47. Powers of National Mission for Clean Ganga to call for information, conduct inspection, publish reports, etc.-
(1) Where the National Mission for Clean Ganga considers it expedient so to do under section 5 of the Act, it may, by
order in writing.-

(a) call upon any State Ganga Committees, District Ganga Protection Committees, local authority, other authority, Board,
Corporation or person, who has been allotted any project for execution or connected with such project or utilisation of
funds, at any time, to furnish in writing or make public for dissemination such information or explanation relating to such
project allotted for execution or executed or utilisation of fund allotted as the National Mission for Clean Ganga may
require; or

(b)appoint one or more persons or any authority to make an inquiry in relation to project allotted for execution or
executed or utilisation of fund allotted; or

(c) direct any of its officers or employees or the officers or employees of the Central Government or State Government or
any other authority to inspect the books of account or other documents of the State Ganga Committees, District Ganga
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Committees, local authority, other authority, Board, Corporation or person related to any project allotted for execution or
executed or utilisation of funds; or

(d) require any person, officer, State Government or authority to furnish to it any reports, returns, statistics, accounts and
other information and such person, officer, State Government or other authority shall be bound to do so.

48. Financing and implementation model.— The National Mission for Clean Ganga shall develop and constantly refine
financial models that would improve the performance and sustainability of projects, and which can be adopted by the
State Ganga Committees, District Ganga Committees, local authority, other authority or person for abatement of
pollution and rejuvenation, protection and management of the River Ganga.

49. Preparation of consolidated reports.- (1) The National Mission for Clean Ganga shall, on the basis of the reports
and other information forwarded by the State Ganga Committees, District Ganga Committees, local authorities, other
authorities, Board, Corporation or person, prepare a consolidated report every year indicating therein in respect of each
specified District abutting River Ganga and its tributaries.-

(a) the status of the plans being executed and measures taken by them and any other activity relating to the health of
River Ganga and its tributaries;

(b) the quality of water in River Ganga and its tributaries and remedial action in respect thereof;
(c) any interruption of water in the River Ganga and reasons therefor;
(d) condition of River Bed and flood plains and habitat in the specified District;

(e) remedial measures taken on the complaints received from public by the District Ganga Committee or local
authorities;

(f) threats remaining to be addressed by then with remedial action proposed therefor;
(g) report if any as reported by Ganga safety auditors;
(h) all other information relevant about the health of River Ganga and its tributaries.

(2) The National Mission for Clean Ganga shall submit a consolidated report referred to in sub-paragraph (1) after review
thereof to the Empowered Task Force along with remedial action thereof.

50. Annual report.- (1) The National Mission for Clean Ganga shall, within three months of the end of every year,
prepare an annual report of all work undertaken by it and by the Empowered Task Force on River Ganga, the State
Ganga Committees, District Ganga Committees, concerned local authorities, other authorities, Board, Corporation or
persons during the immediately preceding year.

(2) The National Mission for Clean Ganga shall include under separate parts in its annual report referred to in sub-
paragraph (1), all works undertaken by it and the Empowered Task Force on River Ganga, the State Governments, the
State Ganga Committees, District Ganga Committees, concerned local authorities, other authorities, Board, Corporation
or person, and forward the said annual report to the National Ganga Council and the Central Government and also make
available in public domain and exhibit at its website.

51. Constitution of Committees.- The National Mission for Clean Ganga may, constitute one or more River Ganga
Management Committees from amongst its members and such experts in the field of rivers or water as it may consider
appropriate for the efficient discharge of its functions under this Order.

52. Soliciting guidance.- In case any difficulty arises in implementing decisions of the National Ganga Council or the
provisions of this Order, it shall be duty of the National Mission for Clean Ganga to solicit the guidance of the National
Ganga Council and take appropriate action accordingly.

53. Constitution of District Ganga Protection Committees.- (1) The Central Government shall immediately after the
commencement of this Order, in consultation with concerned State Ganga Committee, by notification constitute, in every
specified District abutting River Ganga and its tributaries in the States mentioned in paragraph 2, the “District Ganga
Committees” for the prevention, control and abatement of environmental pollution in the River Ganga.

(2) Every District Ganga Committee in each specified District shall consist of the following members, namely:-

(a) the District Collector in the specified District; - Chairperson, ex-officio;

(b) not more than two nominated representatives from Municipalities and Gram Panchayats of the specified District
nominated by the State Government. - Members;
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(c) one representative each of the Public Works, Irrigation, Public Health Engineering, and Rural Drinking Water
Departments, and State Pollution Control Board working in the specified District abutting River Ganga to be nominated
by the District Collector - Member, ex-officio;

(d) two environmentalists associated with River Ganga protection activities and one representative of local industry

association in the specified District to be nominated by the District Collector - Members,;
(e) one Divisional Forest Officer of the specified District - Member, ex-officio
(f) one District official to be nominated by the District Collector. - Member;

(2) The District Collector shall be the Chairperson of the District Ganga Committee and the Divisional Forest Officer
shall be the Convener of the District Ganga Committee.

(3) The District Ganga Committees shall meet at such times and at such places as the Chairperson of that Committee may
decide and exercise such powers and functions as may be conferred under this Order:

Provided that at least one meeting of the District Ganga Committee shall be held every three months.

(4) A non ex-officio member may resign his office by giving notice in writing thereof to the Central Government or to
the District Collector concerned, as the case may be, and shall cease to be a member on his resignation being accepted by
the Government or the District Collector concerned, as the case may be.

54. Superintendence, direction and control of District Ganga Committee.- The superintendence, direction and
control of the management of the District Ganga Committee (including financial and administrative matters) shall,
notwithstanding anything contained in this Order, vest in the National Mission for Clean Ganga which may be exercised
by it either directly or through the State Ganga Committee or any of its officer or any other authority specified by it.

55. Functions and powers of District Ganga Committees.- (1) Every District Ganga Committee shall discharge
functions and exercise powers for rejuvenation, protection, restoration and rehabilitation of River Ganga and its
tributaries in each specified District as laid out in paragraph 6 and 7 as per the principles specified in paragraph 4.

(2) In particular, and without prejudice to the generality of the provisions of sub-paragraph (1) for rejuvenation and
protection and restoration or rehabilitation of degraded areas abutting River Ganga and its tributaries and subject to other
provisions of this Order and rules made thereunder, every District Ganga Committee shall have the following powers and
functions in relation to River Ganga and its tributaries abutting in the area in specified District, namely:-

(a) identifying activities which may be threats in the area of specified District abutting the River Ganga for protection of
River Ganga and its tributaries or its River bed and making a plan for remedial action and take remedial action in respect
thereof;

(b) taking remedial action at its own end for protection of River Ganga and its tributaries or its River bed abutting in the
specified District (excluding enforcement of the provisions of this Order)

(c) in the event of its inability to take remedial action, reporting (electronically as well as by sending written
communication in hard copy) to the National Mission for Clean Ganga and concerned State Government, the State Ganga
Committee, as the case may be, for issue of direction for protection of River Ganga and to formulate appropriate
management or remedial actions.

(d) taking suitable administrative and other measures, to give effect to the provisions of this Order so as to prevent the
environmental pollution in the River Ganga and its tributaries, not being inconsistent with the provisions of this Order, or
any law for the time being in force.

(3) In case, the District Ganga Committee is of the opinion that any contravention has been made of any other law for the
time being in force or in respect of provisions of this Order, it shall take appropriate action in accordance with the law for
the time being in force.

(4) The District Ganga Committee shall take all such emergency measures as specified in paragraph 7.

56. Designation of Nodal Officer.- (1) Every District Ganga Committee shall nominate as Nodal Officer for the
purposes of this Order -

(a) the Sarpanch of Gram Sabha of every village in the areas abutting the River Ganga and its tributaries;
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(b) in case of an area, not being village abutting the River Ganga, the Chairperson of Municipality Planning Committee
or Metropolitan Planning Committee or Chairperson of any local authority, as the Chairperson of the District Ganga
Committee.

(2) Every Nodal Officer nominated under sub-paragraph (1) shall take measures to prevent the pollution of River Ganga
and its tributaries and take remedial action for protection of River Ganga and its tributaries or their River bed abutting in
such village or other area, as the case may be, of which he is the Nodal Officer and in case of his failure to do so, he shall
report the violation of this Order to the Chairperson of the District Ganga Committee for remedial action.

(3) After receipt of the report under sub-paragraph (2), the Chairperson of the District Ganga Committee shall take
remedial action for protection of River Ganga or its River bed abutting the specified District.

57. Preparation of plans.- (1) Every District Ganga Committee shall prepare its plan for protection of River Ganga and
its tributaries and their River bed abutting the specified District and submit the same to the National Mission for Clean
Ganga for its approval.

(2) The plan under sub-paragraph (1) shall include the activities to be undertaken by the District Ganga Committee for
protection, control and abatement of environmental pollution in River Ganga and its tributaries and their River Bed area
abutting the specified District which may be recommended by the State Government, State Ganga Committees, the
National Mission for Clean Ganga, any other authority or Board and the expenditure involved for such plan and time
within which such activities shall be completed.

58. Preparation of budget and maintenance of accounts.- Every District Ganga Committee shall prepare its budget
for every financial year indicating therein the funds required and purposes for which such funds shall be spent and the
time limit within which the activity mentioned in the budget shall be completed and submit to concerned State Ganga
Committee under intimation to National Mission for Clean Ganga and such Committee shall ensure proper maintenance
of accounts as directed by National Mission for Clean Ganga, for audit by the Comptroller and Auditor-General of India
or any other agency appointed by the Comptroller and Auditor-General of India and such accounts shall be subject to
inspection by National Ganga Council, National Mission for Clean Ganga, State Ganga Committee or any of their
appointed entities.

59. Monthly and annual reports.- (1) Every District Ganga Committee shall, submit monthly and annual reports to the
National Ganga Council, National Mission for Clean Ganga and State Ganga Committee as directed by National Mission
for Clean Ganga within specified timelines.

(2) In addition to the annual report referred to in sub-paragraph (1), the District Ganga Committee shall furnish to the
National Mission for Clean Ganga at such time and in such form and manner it may direct to furnish such other returns,
statements and other particulars in regard to any proposed or existing programme for the River Ganga Basin Plan for the
abutting area in the specified District.

60. Budget allocation.- The National Mission for Clean Ganga shall consolidate and prepare the budget requirement
and submit the same to the Ministry of Water Resources, River Development and Ganga Rejuvenation.

61. Direction by Central Government.- Notwithstanding anything contained in this Order, it shall be lawful for the
Central Government to issue directions in writing to the Ministries or Departments of the Government of India, or the
State Government or the State Ganga Committees, the National Mission for Clean Ganga or District Ganga Committees,
or local authority or other authority or statutory bodies or any of its officers or employees, as the case may be, to
facilitate or assist in the rejuvenation, protection and management of River Ganga and its tributaries in such manner as it
may direct, and such Ministry or Department or Authority or Mission or Board, Committee or Government or statutory
body, officer or employee shall be bound to comply with such directions.

62. Making of complaint under section 19 of the Act.- All the authorities constituted under this Order or their
officers authorised by such authorities may make complaint before the court under section 19 of the Act for taking
cognizance of any offence under the said section.

63. Order to be in addition to other laws.- The provisions of this Order are without prejudice to the discharge of
functions by any local authority or other authority or Board or corporation or any person for taking measures for the
purposes of effective abatement of pollution and rejuvenation of the River Ganga and its protection and management and
any other law for the time being in force.
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SCHEDULE
[See paragraph 20]

COMPOSITION OF STATE GANGA COMMITTEES

Serial No.

Name of the State Ganga
Committee

Composition of the State Ganga  Committees

1

(2

3

(Name) State Ganga Protection
and Management Committee

(a)Chief Secretary, Government of State of

(Name) - Chairperson, ex-officio;

(b) Principal Secretary, Department of Finance, Government of State of
(Name)

- Member, ex-officio;

(c) Principal Secretary, Department of Urban Development and Housing,
Government of (Name)

- Member, ex-officio;

(d Principal Secretary, Department of Environment and Forests,
Government of State of

(Name) - Member, ex-officio

(e)Principal Secretary, Department of Water Resources, Government of
State of

(Name) - Member, ex-officio;

(f) Principal Secretary, Department of Public Health Engineering,
Government of State of

(Name) - Member, ex-officio

(g) Chairman, (Name) State Pollution
Control Board - Member, ex-officio;

(h)Chief Executive Officer of executing agency in the State of (Name)
- Member, ex-officio;

(i)Principal Chief Conservator of Forests,

Government of State of (Name) — Member, ex-officio;

(j) not more than five experts from relevant fields to be nominated by the
Government of

(Name) - Members

[F. No. Estt-01/2016-17/111/NMCG]
SANJAY KUNDU, Jt. Secy.
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MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION

(National Mission for clean Ganga)

ORDER
New Delhi, the 21* May, 2019

S.0.1793(E). — In exercise of the powers conferred by sub-sections (2) and (3) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following Order to amend the River Ganga
(Rejuvenation, Protection and Management) Authorities Order, 2016, namely: —

1. (1) This Order may be called the River Ganga (Rejuvenation, Protection and Management) Authorities
(Amendment) Order, 2019.
(2) It shall come into force on the date of its publication in the Official Gazette.

2. In the River Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016, in paragraph 56, in
sub-paragraph (1), in clause (b), for the words “any local authority, as the Chairperson of the District Ganga
Committee”, the words “any local authority” shall be substituted.

[F. No. Estt.01/2016-17/111/NMCG-Vol-1II]
RAIJIV KISHORE, Executive Director (Admin.)

Note: The principal Order was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), vide
number S.0. 3187 (E), dated the 7% October, 2016.
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and Published by the Controller of Publications, Delhi-110054 Digitally si
igitally signed by

MANOJ MANOJ KUMAR VERMA
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FL.AT. 3163(3N).—HaT ALFHIL, IT Al & TN, IFU0T A Trharm, =7 e sqem= & forg
IUTT A FT 0T FLqe TATH T AT T AT FIA F7 0T Tl ¢ oEd T[T T4 F7 [eg F9F
T THET UTFIAH AT @A AT § AT ST o

AT, Aafh IULUE ALT T ITH FILT 6 (70 Fard TR 7 Fald, 797 i foer s o @Afas
STierRont & o e &1 fafas G )

T, STafeh HlT TLHTE o TSI STeT HELH Tat [aehTe 3iI¥ T HLeqo HATAT 5 qTCd * T,
qWT-2, @€ 3, IT-E< (i), A 7 Apa<, 2016 § THTIAT STTEF=AT |, FT. 3. 3187 (1) @ 7 FFa,
2016 ZTT INIT AT (FLEAT, AT 37T Terere) Trferwaor smaer, 2016 & o ;

gt Tgafa 7 @™ F =R 77 % @< (3) g Y& ARdl & TIRT Fd g0 9 JEFhTT
(T T e D |/ ST T=TEar Geed aw, 2019 T9T {7 U 4T ®ATAT FAATT " A o1f<p HAT T
giora frar SEeT o= J1at & a9T-a1, S q97e49, Tl FHE T 9 60 § et 39 G w7
e fha fSieg 3 wemerT gy o oo

Y STafe, S orfth #ATE F god & aRuEeaE, TR YN G I ATSEEdT § Y SHH
ST g T AT ( HEA, AT AT Tarere) FTTeraor siaer, 2016 § siaeas Tiormt goes v #1 fafaeT
T g ;
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A, MG, TATILOT (FLeAr) srterfeam, 1986 (1986 F 29) Fit &mer 3 il IT-4TT (2) T ITETT (3)
ZTRT & ATRAT 3T AT F3d gU Hald GEahT I<h ATEadT H [MAfiad Seed Fedl § i 394 sqae
TR &Y (FLEAT, AT ST Tarerd) TTTEAFHI 3 Ar<er, 2016 FT 3T HMeT FLdl &, TA7d |

HIerT AT 3T YT — (1) TH Q9T T |erd A1 T T4t ( H@Leqo, LT 3T Ta4) JTrerheor
(FET Helrer) araer, 2019 ¢ |

(2) TE, TS |, THE THA I ATLE H TIT 2R
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AT ofieh T ST

TRIT AT (0T, AT 3T Tarere) ATTEaweor eiaer, 2016 # (S T8 THH TAT 3 9T Fgl I97
), TEATEAT & e, qATaeor (Feeqor) srferfe=e, 1986 (1986 T 29) (36 aT8 I ATATHTT gl 47
g) &t &mer 3 quT 4,5,9, 10, 11,19,20 ¥ 23 F 394TT (2) TT (3) * a1 =aa (i), (i), (v), (vii),
(viii), (i), (), (xii) TAT (xiii) F T ITLAT (i) FIT &F T oTRAT F TART FIJ g0 M5a0 6 a1
TTEEA B9 AT & TAT “Fkl Th1T TAag sl & A1 T9TH g a1l 97 § "5 Haree Joray”

TSET o TITT U¥, "TRTSAIT STeT FETe A" 9758 TF S0

ITH AT H AT 12 7,

(F) IT-UTT (1) F =49 92 AHAferiead T@r S

(1) Trgr= s atews # fAwferfea g g
F) | T G -3EqE, T,
E)IREEREERISEE SUTETE, TET;
M) | Fefr et a9 U STy aiadd w5 A, T
BBECRAESKEL qaeT, Iad
BRELREEIGE R EA IR e TqTE, TaA
=) | F fee W= TET, T
) | Fara Fsme va e @5 T, T
1) | et gretor faewre WAt qaeT, e
EIRECERICRICEL e T, T
) | F weT T WA Rk
T) | IuTeAes A swANT qEET, T
3) | gem W, foee qTE, Tae
T) | AEw WAL, ATEE HIE, qaA
T) | HET w3l SaaEs qEH, o
) | e WA, 3T TR qIE, T
q) | T wEA, afHT e qTH, 9o
oq) | T, STer d9TeE, qar BT 37 w9 "er FarT qee ], Ied
3) | @l 07 99 ve wEegar o qEET, Tad
o) | T, AET S gagd w1 T, Tad
) | @fa, w5 va e s qEET, Tad
d) | geTRers, TET g T e -HeeT A=, 12T
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(@) IT-9T (7) ®, "I HATEA, Tl AR SHT AT HLAU HATAT" eTeal F T IT |, " A<
TATAT" 9Te8 T S0

5. 3 MM F TWT17 § —
(@) 3T-8T (2) ®, 9% (F), (@) 30T (1) AT 3T Hafda wtateat & v av Mwtertea T s, i,

(F) FET A oTF<F HAT -3EE, U,
(CIELHRERRINEREZRET -IUTETET, TS,
() |, STt HATAE, Tt T ST 9 "eere e e, ga;”;

(@) IT-UT (5) |, "o HATYA, ol [HFT ST T HERTw HATAT" 9real k €A U A 97k qATAT (SA
T, FaT AwTe ST 9T F2eqor foram)” oreg Y g T SATU|

6. ITh A< F T 35 F IU-UT (1) ®, HE (W) 3T W () ¥ 369 Fqataa it F v av Fefefwa
TGT STUAT, 3T;

(T T A=, ST FETEA, T ER ST 97 e AT -HEE], e,
(3T) W Ti=a, SaTe i gLt wrd farwmr -EE, I8,

7. IXF AR F G760 H, "ST FATYA, AT FSFHTH ST IT AL FATAL" 9o o FATH UL "SA FETYA, AGT
TorshTeT 3T ST HaroT foramT" oreg T SO |

[F1. &. #47. 01/2016-17/0111/TAUAH S-S 4]
Trsiter FohemTe, FTARTAT fAeers (Tormer)

feoqur ;g sRer, ATRA F TSI, SAETLT, W 2, @< 3, IT-TE (i) § A=A qeAT wrem 3187 (3),
ARG 7 S<pas, 2016 3T dfaw I AfeRg=ar Jear #1300, 1793 (), arra 21 9, 2019 3T
gerrtara T =T =, grer weRTtera o s o

MINISTRY OF JAL SHAKTI
(Department of Water Resources, River Development and Ganga Rejuvenation)
(NATIONAL MISSION FOR CLEAN GANGA)
ORDER
New Delhi, the 2nd September, 2019

S.0. 3163(E).—Whereas, the Central Government intends to take measures for prevention, control
and abatement of environmental pollution in river Ganga and to ensure continuous adequate flow of water so
as to rejuvenate the river Ganga to its natural and pristine condition;

And whereas, to achieve the aforesaid objective, the Central Governmentdecided to constitute various
authorities at Central, State and District levels;

And whereas, vide notification number S.O. 3187 (E), dated the 7™ October, 2016 published in the
Gazette of India, Part II, Section 3, Sub-section (ii), dated the 7™ October, 2016, the Government of India in
the erstwhile Ministry of Water Resources, River Development and Ganga Rejuvenation made the River
Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016;

And whereas, in exercise of the Powers conferred by clause (3) of article 77 of the Constitution, the
President made the Government of India (Allocation of Business) Three Hundred and Fiftieth Amendment
Rules, 2019 and created a new Ministry, namely “Ministry of Jal Shakti (Jal Shakti (Mantralaya), inter alia,
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allocating the subject matters relating to water resources, river development and Ganga rejuvenation to be
administered by the said Ministry;

And whereas, consequent upon the creation of the Ministry of Jal Shakti, it has been decided by the
Central Government to make necessary consequential amendments in the said notification and in the River
Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016contained therein;

Now, therefore, in exercise of the powers conferred by sub-sections (2) and (3) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following
amendments in the said notification and furtheramendments in the River Ganga (Rejuvenation, Protection and
Management) Authorities Order, 2016 contained therein, namely:—

1. Short title and commencement.—(1) This Order may be called the River Ganga (Rejuvenation,
Protection and Management) Authorities (Second Amendment) Order, 2019.

(2) It shall come into force on the date of its publication in the Official Gazette.

2. In the said notification, for the heading “MINISTRY OF WATER RESOUCES, RIVER
DEVELOPMENT, AND GANGA REJUVENATION”, the heading “THE MINISTRY OF JAL SHAKTI”
shall be substituted.

3. In the River Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016
(hereinafter referred to as the said Order), in the preamble, in the paragraph beginning with the words “Now,
therefore, in exercise of the powers” and ending with the words “the Central Government hereby”, for the
words “Ministry of Water Resources”, the words “erstwhile Ministry of Water Resource” shall be substituted.

4. In the said Order, in paragraph 12,—
(a) for sub-paragraph (1), the following shall be substituted, namely: —

“(1) The National Ganga Council shall consist of the following members, namely:—

(a) | Prime Minister Chairperson, ex-officio;
(b) Union Minister for Jal Shakti -Vice-Chairperson,
ex-officio;
(© Union Minister for Environment, Forests and Climate -Member, ex-officio;
Change
(d) Union Minister for Finance -Member, ex-officio;
(e) Union Minister for Housing and Urban Affairs -Member, ex-officio;
) Union Minister for Power -Member, ex-officio;
(2) Union Minister for Science and Technology -Member, ex-officio;
(h) Union Minister for Rural Development -Member, ex-officio;
1) Union Minister for Shipping -Member, ex-officio;
) Union Minister of State for Tourism -Member, ex-officio;
k) Vice Chairman, NITI Aayog -Member, ex-officio;
@ Chief Minister, Bihar -Member, ex-officio;
(m) | Chief Minister, Jharkhand -Member, ex-officio;
(n) Chief Minister, Uttarakhand -Member, ex-officio;
(o) Chief Minister, Uttar Pradesh -Member, ex-officio;
(§9)] Chief Minister, West Bengal -Member, ex-officio;
(@ Secretary, Department of Water Resources, River -Member ,ex-officio;
Development and Ganga Rejuvenation
(r) Secretary, Department of Drinking Water & Sanitation -Member, ex-officio;
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(s) Secretary, Ministry of Housing and Urban Affairs -Member,ex-officio;

(1) Secretary, Department of Agriculture and Farmers’ Welfare -Member,ex-officio;

(u) Director General, National Mission for Clean Ganga -Member Secretary,
ex-officio.”.

(b) in sub-paragraph (7), for the words “the Ministry of Water Resources, River Development and
Ganga Rejuvenation”, the words “the Ministry of Jal Shakti” shall be substituted.

5. In the said Order, in paragraph 17,—

(a) in sub-paragraph (2), for items (a), (b) and (c) and the entries relating thereto, the following
shall be substituted, namely:—

“(a) Union Minister for Jal Shakti -Chairperson, ex-officio;

(b) Union Minister of State for Jal Shakti -Vice-Chairperson, ex-officiq

(¢) Secretary, Department of Water Resources, River | -Member, ex-officio;”;
Development and Ganga Rejuvenation

(b) in sub-paragraph (5), for the words “the Ministry of Water Resources, River Development
and Ganga Rejuvenation”, the words and brackets “the Ministry of Jal Shakti (Department of Water
Resources, River Development and Ganga Rejuvenation)” shall be substituted.

6. In the said Order, in paragraph 35, in sub-paragraph (1), for items (b) and (c) and the entries
relating thereto, the following shall be substituted, namely—

“(b) Joint Secretary, Department of Water | -Member, ex-officio
Resources, River Development and Ganga
Rejuvenation

(c) Joint Secretary, Ministry of Housing and
Urban Affairs

-Member, ex-officio”.

7. In the said Order, in paragraph 60, for the words “the Ministry of Water Resources, River Development and

Ganga Rejuvenation”, the words “the Department of Water Resources, River Development and Ganga
Rejuvenation” shall be substituted.

[F. No. Estt.01/2016-17/0111/NMCG-Vol-III]
RAJIV KISHORE, Executive Director (Admin.)

Note : The Principal Order was published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii), vide notification number S.O. 3187 (E), dated the 7th October, 2016 and last
amended vide notification number S.0. 1793(E), dated the 21st May, 2019.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
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Tsiiar fohem, FrfeRrt fHesTes (IeTmem)

MINISTRY OF JAL SHAKTI
(Department of Water Resources, River Development and Ganga Rejuvenation)
(NATIONAL MISSION FOR CLEAN GANGA)
CORRIGENDUM
New Delhi, the 14th September, 2019

S.0. 3287(E).—In the notification of the Government of India, in the Ministry of Jal Shakti (Department of
Water Resources, River Development and Ganga Rejuvenation), number S.O. 3163(E) dated the nd September, 2019,

published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (ii), at page 4, after line 28, insert

| “(da) ‘ Union Minister for Agriculture and Farmers Welfare -Member, ex-officio;”.

4762 GI/2019

[F. No. Estt. 01/2016-17/0111/NMCG-Vol-III]
RAIJIV KISHORE, Executive Director (Admn.)
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 200 of 2014
(C.W.P. No. 3727/1985)
And
Original Application No. 668 of 2017
(Earlier M.A. No. 923/2017)
In

Original Application No. 200/2014)
IN THE MATTER OF:

M.C. Mehta Vs. Union of India & Ors.
And
M.C. Mehta Vs. Union of India & Ors.

CORAM: HON’BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON’BLE MR. JUSTICE U.D.SALVI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Present: Applicant: Mr. M. C. Mehta Ms. Mehak Ms. Katyayni,
Adv.
Ms. Upama Bhattacharjee Mr. Sanjay
Upadhyay, Advs.

Respondent: Mr. B.V. Niren and Mr. Vinayak Gupta,

Advs. for CGWA
Mr. Sanjeev Ralli and Mr. Dinesh Jindal,
LO for Delhi Pollution Control Committee
Mr. V. K. Shukla, Adv. and Mr. Himanshu
Dube, Advs. for State of Madhya Pradesh
Mr. Prakash Kumar Singh and Ms. Richa
Kapoor, Advs.
Ms. Vijaya Singh and Ms. Aishwarya Mishra
Advs
Mr. Shiv Mangal Sharma, Adv and Mr.
Saurab Rajpal, Adv
Mr. Gautam Singh and Mr. Shoeab Alam,
Advs. for State of Bihar
Mr. Gautam Singh and Mr. Rudreshwar
Singh, Adv. for BSPCB
Mr. Tarunvir Singh and Ms. Guneet Khehar
and Mr. Sandeep Mishra, Advs.

Mr. Jayesh Gaurav, Adv. for JSPCB

Mr. Vibhav Misra and Ms. Saumya Misra,
Advs.

Mr. Bhupender, LA for Central Pollution
Control Board

Mr. Ishwer Singh, Adv for NMCG

Mr. Appana Poddar, Adv with Mr.
Bhupender, Kumar, LA, CPCB

Mr. Pradeep Mishra, and Daleep Dhyani,
Adv. for UPPCB

Mr. Mukesh Verma, Adv. for UPCB

Mr. Raj Kumar, Adv. and Mr.
Bhupender Kumar,

LA, Central Pollution Control Board.
Ms. Asha Basu Mr. Amit Agarwal, Adv. for
West Bengal Pollution Control Board

Ms. Puja Kalra, Adv. for South and North
MCD

Mr. Shiv Mangal Sharma, Mr. Saurabh
Rajpal and Ms Shikha Sandhu, Adv.

Mr. I.LK. Kapila, Adv. for Uttar Pradesh Jal
Nigam, UK Pey Jal Nigam and Kanpur
Nagar Nigam

Mr. Vijay Hansaria, Sr. Adv, Mr. Amit
Anand Tiwari, and Ms. Vishakha, Advs. for
State of Uttarakhand
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Mr. Om Prakash, Adv. for M/o Railways

Mr. Pradeep Misra, Mr. Daleep Dhyani,
Advs. for UPPCB

Dr. Sandeep Singh, Adv for State of Uttar
Pradesh.

Mr. Ajay Marwah, for HPPCB

Mr. Santosh Kumar, Adv for UPSIDC

Ms. Yogmaya Agnihotri, Adv. and Ms. Prity,
Adv. for CECB

Mrs. D. Bharathi Reddy and Ms. Vidyottma,
Advs for State of Uttarakhand.

Mr. Raja Chatterjee, Mr. Chanchal Kr.
Ganguli for State of WB

Mr. Rajul Shrivastav, Adv MPPCB

Ms. Priyanka Sinha, Advs. for State of
Jharkhand

Mr. Anil Grover, AAG, Mr. Rahul Khurana
Adv. for State of Haryana and HSPCB

Mr. Atul Batra, Adv. for Mother Dairy

Mr. Mukesh Verma, UEPPCB

Mr. R.N. Sharma, Advs. for Agra Nagar
Nigam

Mr. Sanjeev Ralli adv with Mr. Dinesh
Jindel LO

Mr. Varun Thakur, and Mr. Kumar Ajitabh
Advs. with Mr. Sandeep Director and Dr.
Pravin Kumar Director for NMCG

Ms. Panchajanya Batra Singh Adv. for
MoEF and CC

Mr. Rajesh Raina, Adv.

Mr. Santosh Kumar, Adv. for UPSIDC

Mr. Attin Shankar Rastogi and Mr. Prateek
Yadav, Advs. for Ministry of Environment,
Forest and Climate Change

Date and Orders of the Tribunal
Remarks
Item No. We have heard the Learned Counsel appearing for
16 & 17
all the stakeholders as well as Dr. A B. Akolkar, special
December
15, 2017

Member of the Committee constituted by the Tribunal in
relation to STPs at Haridwar. We have already passed the
order on the previous dates of hearing. Today, we will deal
with the 3 CETPs and other ancillary issues which are
primarily concerned with the cleaning of river Ganga in
Haridwar and surrounding areas.

The CETP at Haridwar is of the capacity of 4.5 mld
and the current flow at the inlet point is noticed as 3.5
mld. In other words this CETP is under-utilized. It is
pointed out by the Members of the Committee, who have
physically examined the CETP as well as the surroundings
areas, that Lagoon where effluents from the CETP is

stored has been found to be non-compliant to the
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Item No.
16 & 17

December
15, 2017

prescribed parameters. The analysis report revealed that
the BOD and total coliform are much beyond the
prescribed standards. The other deficiency pointed out is
that there are two other drains which carry both sewage
and some elements of industrial effluents as well. These
drains are not connected to any CETP/STP and directly
meet the river Sukhi which is a tributary of river Ganga.

Learned Counsel appearing for the State of
Uttarakhand has stated that CETP per se is operating
satisfactorily and after passing of the order of the Tribunal
its working has improved. However, he has not challenged
two other issues pointed out by the Committee.

Learned Counsel appearing for the National Mission
for Clean Ganga upon instructions from the Senior Officer
present submits that the observations made by the
Committee are correct and should be attended to.

It is pointed out by the National Mission for Clean
Ganga in which we find some merits that two drains are
carrying industrial effluents and if all industries are
connected to the CETP at Haridwar than these drains
should have no industrial effluents. Thus we direct that
the joint inspection team shall conduct a survey and
whichever the industries are not connected to CETP they
should be connected within three weeks from today. In the
event of default those industries shall be liable to close
down without any further notice. This will also include the
industries which might have constructed the bypass.

In view of the above we pass the following directions
in relation to CETP at Haridwar:-

1. The agency responsible for maintaining and

63



131

Item No.
16 & 17

December
15, 2017

operating the CETP at Haridwar should ensure that
the plant operates satisfactorily and regular records
of effluents at inlet and outlet are maintained. The
Pollution Control Board of Uttarakhand in
consultation with the National Mission for Clean
Ganga shall maintain regular supervisory control
over the working of this CETP.

Two local drains which are in the Haridwar
industrial area should be connected to the CETP at
Haridwar and the CETP at Haridwar should be
upgraded or in alternative, the two drains be
intercepted and a separate CETP/STP should be put
on them as their discharge is stated to be 3 to 4 mld
which is obviously in excess of the remnant capacity
of the CETP-SIDCUL Haridwar which is 4.5 mld and

already receiving 3.5 mld.

. As effective regulation of each and every industries

may not be physically possible, particularly in
regard to their regular performance, we direct that,
as the drains are carrying industrial/hotels/
domestic discharge, all the industries, hotels shall
be liable to contribute on the polluter pays principle
for construction of the CETPs/STPs as above

directed.

. We leave it for National Mission for Clean Ganga,

Uttarakhand Pollution Control Board and SIDCUL
to determine which of the stated two options would

be more effective in dealing with the pollution.

4. The environmental compensation payable in terms

of the Section 15 of the National Green Tribunal Act,
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Item No.
16 & 17

December
15, 2017

5.

2010 shall be on the basis of the rooms of the hotels
and the quantum of the effluents being discharged
by the industry- more the rooms or more the
discharge, higher shall be the contribution. We leave
it for this Committee to determine the amount
payable by each industry/hotel as aforesaid. If any
person fails to contribute upon demand from the
concerned authority their water and electricity
supply would be liable to be disconnected.

The State of Uttarakhand, Uttarakhand Pollution
Control Board and SIDCUL shall ensure that the
discharge entering in the lagoon should not exceed
the prescribed parameters. Steps should be taken to
dredge the lagoons to remove the existing pollutants
and dilution of the lagoon to take place in order to
ensure that there is appropriate dilution to bring the
parameters within the prescribed limits. Thereafter
no pollutants in excess of prescribed limits should
be permitted to enter the lagoons. The sludge is
taken out from the lagoon should be maintained
strictly in accordance with the relevant rules. If
necessary it should be sent to TSDF at Roorkee and
there shall be vehicles carrying sludge should be
fitted with the GPS systems and due regular log-
book should be maintained at the point of

transportation and receiving entities.

CETP at Pant Nagar

This CETP has a capacity of 4 mld and presently it is

receiving only 1.25 mld of effluents/sewage. The

performance of this CETP though appears to be within
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Item No.
16 & 17

December
15, 2017

the prescribed limits but obviously it is receiving
effluents much below its capacity. Furthermore, the
industries are causing direct pollution as the CETP is
being either bypassed or industries are not treating
their effluents and are not putting them in the
drain/conveyor belt leading to the CETP. It is stated
that there are nearly 520 industries out of them 213
industries are connected to this CETP. The CETP is
supposed to treat the entire effluents generated in the
industrial area.

Thus, in view of the above we pass the following
directions.

1. The agency responsible for maintaining and
operating the CETP at Pantnagar should ensure
that the plants operates satisfactorily and regular
records of effluents at inlet and outlet are
maintained. The Pollution Control Board of
Uttarakhand in consultation with the National
Mission for Clean Ganga shall maintain regular
supervisory control over the working of this
CETP.

2. The State of Uttarakhand, Uttarakhand Pollution
Control Board and SIDCUL shall ensure that the
discharge entering the Lagoon should not exceed
the prescribed parameters. Steps should be
taken to dredge the Lagoon for removal of the
existing pollutants, and dilution of the Lagoon to
take place in order to ensure that there is
appropriate dilution to bring the parameters

within the prescribed limits. Thereafter, no
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Item No.
16 & 17

December
15, 2017

pollutants in excess of prescribed limits should
be permitted to enter the Lagoon. The sludge
taken out from the Lagoon should be maintained
strictly in accordance with the relevant rules. If
necessary, it should be sent to TSDF at Roorkee
and there shall be vehicles carrying sludge
should be fitted with the GPS systems and
regular log-book should be duly maintained at
the point of transportation and receiving
entities.

3. All the industries at CETP, Pant Nagar industrial
cluster should be connected with the CETP
within 8 weeks from today and if any industry is
not connected within that period to the CETP the
industry shall be shut down and they would not
be permitted to operate without specific order of
the Tribunal. Once all the 520 industries are
connected to CETP  obviously it will
approximately receive the effluents equivalent to
its capacity. If this exercise is not taken that
would apparently mean that pollutants are being
sent directly untreated into the river/ water
bodies or the drains ultimately leading to the
river Ganga.

CETP AT SITARGANJ

This CETP has a capacity of 4 mld and currently it
is receiving the effluents to the extent of 2.5 mld,. This
carries both the sewage and the trade effluents. The plant
has been found to be not meeting the prescribed

standards. The plant is not handling the waste effluent/
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sewage strictly in accordance with the relevant rules.

Learned Counsel appearing for the Project
Proponent i.e. Agency that is operating the CETP submits
that they were advised by the IIT Roorkee to change the
media and do its upgradation, and they were in the
process doing upgradation when the effluents were
collected, and now they have changed the media and have
also taken steps to upgrade the plant and currently the
plant is operating satisfactorily.

1. The agency responsible for maintaining and
operating the CETP at Sitarganj should ensure that
the plant operates satisfactorily and regular records
of effluents at inlet and outlet are maintained. The
Pollution Control Board of Uttarakhand in
consultation with the National Mission for Clean
Ganga shall maintain regular supervisory control
over the working of this CETP.

2. All the industries and other units must be
connected to the conveyor belt leading to the CETP.
The CETP has a capacity where it can receive more
effluents/sewage and all industries should be
connected to the CETP within 8 weeks from today.
They should immediately take steps to handle the

sewage /waste effluent in accordance with the rules and
transport the sludge to the TSDF at Roorkee.

3. We make it clear that all the stakeholders including
State should enforce these directions strictly as per
the time schedule provided. In the event of default
the agency operating the CETP shall be liable to pay

environmental compensation of Rs. 50,000/- per
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day for each default. The officers who are found to
be responsible for non-compliance of the directions
would be liable to be proceeded against in
accordance with the law including for violating the

order of the Tribunal.

It is stated on behalf of State of Uttarakhand that 50
kms stretch of river Ganga in Haridwar and 10 kms
stretch in Uttarakashi has been demarcated for
delineation of High Flood Line. The process in these two
segments has been completed. However, for the
remaining stretch of river Ganga in Uttarakhand, the
Cabinet had already granted its approval and the State
Government and other stakeholders shall take appropriate
steps without further delay. Let the entire exercise for
demarcation of HFL in the Ph-1 Segment A be completed
within three months from today without default. In the
event of non compliance the concerned officer shall be
liable to be proceeded against in accordance with the law
in terms of the judgment till then no construction would
be permitted in the Flood Plain in consonance with the
judgement of the Tribunal in the case of Indian Council for
Enviro-Legal Action v. National Ganga River Basin Authority
& Ors. we reiterate that in the area falling within 50 mtrs
from edge of the river in the hilly terrain no construction
would be permitted, nor any other activity carried out and
it shall be treated as Prohibitory Zone. Beyond 50 mtrs
and up to 100 mtrs in the hilly terrain it shall be treated
as Regulatory Zone. Regulatory activity shall be notified
by the State and till that time there shall be no

construction activity permitted in that area. Once the
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river enters the plain or even hilly areas where width of
the river is more than 70 mtrs, in that event area of 100
mtrs from the edge of the river shall be treated as
Prohibitory Zone while 100 mtrs to 300 mtrs would be
treated as Regulatory Zone and till the time the State
notifies the restricted activities, there shall be no

construction activity even in the Regulatory Zone.

It is fairly stated by the Learned Counsel appearing
for the State that plastic use have considerably reduced
but certainly it has not been stopped totally. He further
states that notification banning the plastic and thermocol
has been issued. However, the same has not been fully
implemented as yet.

The Learned Counsel appearing for the other parties
including the Committee Members submit that the plastic
and its remnants cause pollution of river Ganga. We
reiterate our order passed in the judgment and we totally
prohibit the use of any kind of plastic i.e. plastic bags
(irrespective of their thickness), cutlery, plastic, plates etc
in the entire towns located at the bank of river Ganga or
its tributaries. There shall be total prohibition particularly
in Haridwar at places like Harkipauri, Lakshman Jhoola
and Chandi Peeth and all other places in Haridwar and
Rishikesh and upper regions.

We further direct that there shall be complete
prohibition on manufacturing and sale of the plastic
products in these areas.

It may be noticed that various State Governments
have already passed special prohibitory directions and are

being effectively implemented even the places like Shimla
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and Chandigarh and other parts of the country. There is
no reason why the State of Uttarakhand and Uttarakhand
Pollution Control Board should not implement these
directions strictly and without default. For each default of
the local authority, the Pollution Control Board shall levy
environmental compensation of Rs. 5000/- and submit

the compliance report to the Tribunal.

BIO-DIGESTERS

Learned Counsel appearing for the State submits
that the bio-digesters in terms of the judgment of the
Tribunal have not been constructed in the entire area as
yet. He further states that transportation of the sludge or
other material collected in the bio-digester has not been
started as of now. It is stated that on experiment basis one
bio-digester installed in Uttarakhand did not show good
results satisfying the prescribed parameters. However, the
Learned Counsel appearing for Uttarakhand Jal Nigam
submits that when on the advice of the T Roorkee the
bio-digester was fixed with the filter for proper filtration, it
performed within the prescribed limits.

In light of the above we direct the State of
Uttarakhand to comply with the directions contained in
the order in relation to the installation of bio-digesters
fixed with the filter as advised by the IIT Roorkee and
which have already proved to be successful and let this
exercise now be positively completed within 6 months
from today. In the event of default appropriate action shall
be taken against the defaulting officers irrespective of their
status.

With the above we close this case as far as Ph-I
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Segment A is concerned. However, we further direct that
the compliance report shall be submitted to the Tribunal
every month by the Uttarakhand and Uttarakhand
Pollution Control Board, SIDCUL and Pey Jal Nigam. This
report shall be provided in advance to the Special
Committee constituted by the Tribunal and Committee
would be entitled to verify the contents thereof and submit
a final report to the Tribunal.

Learned Counsel appearing for the State is granted
final opportunity to submit complete and comprehensive
report in relation to the compliance of the directions
passed in respect of under construction of hydel project,
construction of STPs and other preventive steps that they
were required to take for protection of environment in
terms of the judgment of the Tribunal.

The BHEL shall also place its report before the
Tribunal.

List these matters on 23rd January, 2018.

.......................................... ,CP
(Swatanter Kumar)
.......................................... ,JM
(U.D. Salvi)
.......................................... ,EM

(Dr. Nagin Nanda)
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